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17.5,2006 	Present:The Hon 7 ble Shri K.V.Sachidanandan 
Vice-Chairman. 

The applicant, 	who 	is PGT 
(History) selected in Kendriyà Vidyalaya 

Sangathan (KYS in short), according to 

him, after due process of selection. 

Though he has been given appointment in 

KVS, Missamari his appointment was made 

on provisional and contract basis for a 

reason that an enquiry is being held 

against the entire selection itself. ifl 

the said appointment order dated 

2.2.2005 it is made clear that in case, 

the enquiry committee finds that there 

is nothing illegal in the selection, 

the appointment iil l be deemed as 

appointment on regular basis from 

the date of his joining. No notice 

hatsoever was issued to the 

applicant in respect of the alleged 

inquiry that is being ordered by 
• 	. 	he respondents an the selection. The 

• This applicatinn is in form 
is fd: 1. 	S 	•O/- 
depos 

Dated........ 

• 	Dy. egistrar 

; 

\. cU 
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0.A. 

Contd. 
17.5.2006 

/t 
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NeQ- c 1u91- 	bb  

No.117/2006 

provIsional appointment was for one 

year, i.e. upto 0.4.201G)6, which was,. 

vide order 'dated 27..4.:2eo6, extended:: 
upto 30.62006 or on conclusion of the 
enquiry giving its report whichever is 

Mr. N. Chanda, learned counsel 
for the' applicant submits that "in case 
the enquiry report is submitted 
forthwith, say tomorrow or within a, 

week, the respondents are at I ibe rty to 
take action against the appiicants'. Mr. 
N. K. Mazumdar, learned Standing counsel 
for the KVS submits that he would like 
to get instruction. .. 

Considering the issue involved in 

this case I am of the view that Interim 

order that has been prayed by the 

counsel, for the applicant as to the 
continuance of ernployent upto the 

extended period 'i.e.. 30.6.206 should be 

permitted at any cost. Accordingly, 
respondents are diected not to 

terminate the services of the applicant 

within the extended period i.e. upto 

30.6.206. Standing counsel f&r, the 

respondents is also directed to get 

instruction as to whether any report has 

been submitted by the Enquiry Comrittee. 

Post the matter on 1.7.200. 

Vice-Chairman 

01.06.2006 	Learned counsel for the respondents 
wanted time to file written sta-tnent. 
Interim order that has been granted 
upto 30.06.2006 will ccnUnue.' until. 

QØ I 	
further,  order. 

Post on 04.07.2006. 

otJ' ci 	fcJ Vice-Chairman 



• A 

04.07.20p6 	Learned counsel for the applicant 

wanted time to file rejoinder. Let it be 

done. 
post on 09.08,2006. Interim or 

1 ) 	
: will continue till the next. date. 

Viceu..Chairmafl 

nib 

yttt' ' 

 

498.08.20 	Wben the matter came up for hearing 
learned counsel for the applicant 

submitted that indentical 
matters have already been admitted. 
considering the issue involved, we are 
of the view that the O.A. has to be 
admitted. AEmit. 

post on 30.0.2006. Interim order 
(VO 	bill- 	 I 	 will continue till the next te. 

'-a i/oy 
VjcerChairman I Aetri —er --  

nib 

30.0&206 

O\A)V 	t241 

Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

6>-  bcki -1,v 

Learned 	Counsel 	for 	the 

Respondents has filed preliminary 

statement prior to ifie written statement 

No written statement has been filed. The 

preliminary statement to be construed as 

written statement filed by the 

Respondents. The Applicants are at liberty 

to ifie rejoinder, if any. 
Post on 17.10.2006. Interim order 

will, continue till the next date 

In 

	 ON 
/ 	

/mb/ 
	 Vice-Chairman 

,•, 	- 



1. 
2006 	est: Honle SH K.V. Schidaandn 

i I 	 Vice-Chairman 	I 
3-0 

ACY41 	 Heard learned Counsel 'for the 

Ov b 	 c49-R\ 	parties.,T-he Application is closed in terms 

of the order passed in separate sheets. No 

ej 	 order as to costs. 
ID 

Vice-Chairmani 

/mb/ 	 ' 
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IN THE CENTRAL ADMIN is.TRATivE TRIBUNAL 
'. 	GUWAHAT1BENcH. 

OgIn! App11cUOfl Nos, 91/2006, 93/200& 94/2006, 100/2006, 
.O2i20Q& 1i6/2006 117/2006 and 158/2006 (CmfliOfl Order). 

Date cf Order This the 6th Day of November 2006. 

The 

 

l4owbin Sri K.V. Sachidanaflc1afl, V1ceChaIrmafl. 

Shri GyaneshWar Jha, PGT (Hittory) 
KV, No. 2, ONGC, Agartala Tripura West. 

Sliri Sarnpurafl Das, Sarjal, PGT (Chemistry) 
K,V., Kailashahar, North Tripura. 

Mi Dipti Sharnia, PGT (EconomiC) 
KV, No. 2, ONGC, Agartala, Tripura West. 

ShrI Chandra Mauli Tripathi, TGT (Sanskrft 
KV, No, 1 Kunjaban, Agartala, Tripura West. 

Sri Pushpendra Kuinar Pandey, TGT-.(Sst.).... 
1KV, No.!, Kunjaban, Agartala, Tripura West. 

Shri Narpat Chouhan, TGT(Sst) 
KV, No. 1, Kunjaban, Agartata, Tripura West. 

Shri Baiwant Ku mar, TGT (Maths.) 
1KV, No. 1, Kunjaban, Agartala, Tripura West. 

. 	Shri Naresh Kumar, TGT (Maths) 
• 	KV: No. 2, ONGC1 Agartala, Tripura West. 

• 	9. 	Shri Praveer Bhargava, PRT 
1KV, No. 1 Kunjaban Agartala, Tripura West, 

10. Srnt. B8santi Devi, PRT 
1KV, No. 1, Kunjaban, Agartala, Tripura West. 

ii. Sh ri Sanjay Verma, PRT 
1KV, No. 2, ONGC, Agartala, Tripura West. 

12 Shri Rendra Kumat Naik, PRT 	- 
1KV, No.!, Kunjaban, Agartala, Tripura West 

By Advocate: 	Dr.J.L. Sarkar, Mr M. Chanda, Mr G.N. ChakrabortY, 

Mr S. Nath, Advocates. Applicants 

- \Iersus- 

\/ 0  

.1• 



- 	j 

2 

1. 	p Union of Inaida, 	 - 
i)res'efl ted by the Secretary to the 
Uuvernment of India, 	 : 
Miii istry of Human Resource Development, 
c,;Uverninent or Jnd!a, 
Now IDeIhi - 110 001. 

. 	The Commissioner, 
Kond riya Vdyalaya SngaL hn 
iCJ, lnstitutkinal Ar'ea, 
Sahed jeet Singh Marg, 
Nuw Delhi - 110 016. 

ih Assistant Commissioner (ADM & FTN) - 
Kendriya Vidyàlaya Sangathan  
18, Ijistitutional Area, 
Saheed Jeet Singh Marg, 
New Delhi 110 016. 

Assistant Commissioner, 
K.endriya Vidyalaya Sangathari 
SUchar Region, 
Regional Office, 
Hospital Road, Shchar, Assam - 788 011. 

Respondents. 

By Advocates 	Mr M. K. Mcjumdar, Standing Counsel , KVS. 

Ii. 2o_9312OQ5 

.1. 	Sushil Kumar 
Son of Sri Rambhagat 
At present posted as Post Graduate Teicher:.(Hindi), 
Kendriya Vidyalaya, Digaru, Sonapur, Assam. 

Anand Bailabh 
Sun of Sn B.D. Pandey 
At present posted as Kendriya Vidyalaya, IOC Noonmati, 
Assam. 

Vipin Bihari Singh (PGT Physics) 
Son of B.P. Singh 
At present pasted as Trained Graduate Teacher (Maths) 
Kendriya Vidyalaya, Digaru, Sonapur, Assam. 

Colam Robbhani Ahmed 
Sirn. ofAbdul Baser 
At present posted as Primary Teacher, 
Ken d riya Vidyalaya, Dig aru., Son a p ur, Assthn. 

jagdish Chauhan 
Son of Sri Lal Bahadur, 
At present posted as Post Graduate Teacher (Hindi), 
Kendriya Vidyaiaya, Nagaon, Assam. 

V 



6 	ANEidh Natuui 
Son of Dayarani Singh 
At present posted as Trained Graduate Teacher  (Mths) 

çndriya Vidyalaya, New Bongaigon, Assam. 

7. 	Sumit Chakraborty 
Son of late G.S. Chakraborty 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, New Bongaigaon 1  Assain. 

8, 	ArnitKumar 
Son of SaUkgram Singh 
•A present posted as Primary Teacher, 
Ke'ndriya Vidyalaya, New, Bongaigaon, Assarn. 

J3thekanand Padhiary 
Son of Kulamani Padhiary, 
Al p esent posted as ?runery Teacher, 
j(ndr1ya Vidy&aya, New Bongalgaon, Assain. 

SaritaYadav 
W/° Naresh Yadav 
At present posted as Post Graduate Teacher, 
Kendriya Vidyalaya, Digaru, S3mapur, Assarri. 

1.1 	13swajeet Kurnar Pravakar 
Son of Laskhman Sah 
At present posted as Primary Teacher, 
Kendriya Vidyalaya, 
Miao, District : Changlang, 
Arunachai Pradesh. 

12. Vineeta \Iidyarthi 
Daughter of S.R. Vidyarthi 
At present posted as Post Graduate Teacher (Chemistry) 
Kendriya Vidyalaya, New Bongaigaon, Assarn. 

Applicants. 

By Advocate 	Mr G.K. Bhattacharyya, Sr. Advocate, Mr B. 
Chakraborty, Mr B. Choudhury, - Mr Abid All, 
Advocates 

- Versus- 

Union of India 
Represented by the Sectaçy to the 

• 	 Government of India, MInistry of Human Resource 
t, New Delhi, 1' DveJopmen 	 . 

Kendriya Vidyalaya Santhan 
• 	 Represented by its Chirthan 

• 	 16, Institutional Area, Swahid Jeet Singh Marg, New 
• 	Delhi-i6. 

L~ 
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ç.oti ml lfler, 
Ktmdr1Ya VidyalaYa agth hid Jeet Sncj 
19, t titutional Area Swa h Marci, 

AsStt C0111fliSSi0 	VS, 
GuW8bat RegiolL KhanaPara, Guwahati. Respondents 

Cffl 	Mr M.K. Majumdar, Standii COuflSil, KVS. 
1y AdvD  

Miss Sandhya Patel 
Duyhter of Sri L.P. Patet 
At 

present posted as Post graduate Teacher (ChemistrY) 
en driya \TidyalaYa MaligaPfls Assam. 

2. 	KumarM0l1G 
SOn of Sri K. G. Nair 
At preseflt posted 	

st Gradte Teacher (PhySiCs) s Po  
Kend riya Vidyala'Y& Maligaon,As sam. 

. 	1alwa Sngh 
Son of Sri Thath Ram 
At present posted as Post Gruate Teacher 
(Cornmerce)i 

Kendriya Vidyalaya, Maligaon, Assarn. 

4. ,Md.M0h8dm 
Son of Md. Naisurulla, At present posted as Trained' Graduate Teacher (Maths) 
KendriYa VidyalaYai Maliga0n, Assarn. ApplicaItS. 

By Advocate 	
Mr G.K. BhattaCharyYa, Sr. Advocate, Mr B. 
ChakrahartY Mr B. ChoudhurY, Mr Abid Ali 

AdvOCate5. 

- Versus - 

i. 	Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Human Resource 
DeveloPment, New Delhi - 1. 

2. 	KendriYa VidyálaYa Sang athan 
Represented by its Chairman 18, Institutional Area, Swahid Jeet Siuigh Mary, New 

Delhi-1 6  

3. 	CommiSsioner, 
Kendrlya VidyalaYa Sang athafl 
18, 

 

I nstitu tional Area, Swahid Jeet Singh Mary, 

New Delhi -16. 

L. 	'.. 

* r 
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4, 

 

Anistenr Cammisioner, KVS, 
Guccahatl Region Khanapara Guwahati. 

Respondents 

13y Advoct : 	Mr M.Ki Majumdar, Standing Counsel, KVS. 

Iv 

I. 	Shri Anand K.uinar Srivastava, PRT 
KY, Missainari, Sonitpur, Assam. 

Sri Promod Kumar Srivastava,TGT (Maths) 
XV, Missamari,Sonitpur, Assam. 

hrI Parmar Gautharn Tejabhai, TGT (English) 
KY, Missamari, Sonitpur, Assam. 

Sri SujH Kumar Banarjee 1  PRT 
KV, Missamari Sonftpur, Assam. 

Shri Nirnai Mani Shilal, PRT 
XV, Missamari, Sonitpur,.Assam. 

Shri,Vlpesh Kumar Singh, PRT 
KV, Missamari, Sonitpur,,Assam. 

Shri Bimal Kishor Das, PRT 
K\I, Missainari, Sonicpur,.Assam. 

S. 	Shri \Jeerendra K.ishorJha, PRT 
K\1, Missarnari, Sonitpur, Assatri. 

9. 	Shr.i Sunil Kumar, PRT 
XV, Mongaldoi, Assam., 

.10. $mt. Bijay Kumar Gupta, PRT 
XV, Missamari, Sonitpur, Assam. 

Applicants 

By Alvocae:. 	Mr. M. Chanda and Mr S. Nath, Advocates. 

- Versus - 

The Union of India, 
Represented by the Secretary to the 
Governmentof India,, 	- 
Ministry of Human Resource Development, 
Gpvernment of India, 
New Delhi -110 001. 

The Commissioner, 
Ken d riya Vidyalaya S an gath an, 
18. Institutional Area, 
SahedJeetSinuh Marg, 
New Delhi -110 016. 



 

0' 
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3. 	The Assistant Commissioner (ADM & FIN) 
Keuddya Vidyataya Sngathan 
18, Insiftutional Area, 
Saheed jeet Singh Marg, 
New Delhi - 110 016. 

	

4, 	Aistant Commissioner, 
Keiicjrlya Vidyalaya Sanathan 
Guwahati Region, 
Maligaun Chariall, 
Guwahati 781 011. 

' I 

 

Respondents. 

Q.A. No. 10212006 

Shri Manoj Kurnar 
S/o Shri Rameiidra Siagh, 
Worlcinçj us Primary Teacher, 
Kendriya Vidyalaya, Lokra 
Dlst. Sonitpur, Assam - 784: 102. 

Sri I3indy Kumar 
S/u - Shri Rama Kant Prasad 
Working as Primary Teacher 
Kendriya \Tjdyaiaya Lokra 
Dist.: Sonitpur, Assam - 784 102. 

Shri Anil Amoli 
Sb - Shri Manglanartd Amoli 
.Working as Primary Teacher, 
Kendriya Vidyalaya, Lokra 

• Dist.: :soiitpur, Assam - 784 102. 
Applicants. 

By Advocate: 	Mr M. Chanda andMr S. Nath, Advocats. 

- Versus- 

The Union of IndIa, 
Represented by the Secretary to the 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 001. 	

. 	 0 

The Commissioner, 
Kendriya Vidyalaya Sangathan. 
18, institutional Area, 
Saheed jeet Singh Marg, 
New Deihi-110016. 

The Asistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan- .  
18, institutional Area, 
SaheedjeetSingh Mai-g, 
New Delhi - 110 016. 

V. 
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4. 	Assistant Commissionr, 
Kendriya Vidyalaya Sangatn 
Cuwahati Region 1  Regional Office 
Maflçjaon Chariali.. 
Guwahati - 781 011. 

Respondents. 

By Advocate: 	Mr.M.K. Majumdar., Standing Counsel,-KVS 

\'I. O,A.No.1J/2OD 

	

1. 	Sri Mukesh Kumar 
S/o - ShriJai Bhagwan 
Working as TGT (Hindi) 
Kendriya Vidyalaya, Aizwal, 
Project Pushpak 
C/o-99AP0. 

	

2, 	Shrijitendra Kurnar 
Sb - Shri Kashi Naresh 
Working as PRT 
Kendriya \Iidyalaya 1  Aizwal.-
Project Pushpak, C/n - 99 APO. 

	

3. 	Shri Sitararn Sukariya 
Sb 	Shri Surciyan Mal 
Working as PRT 
(endriya Vidyalaya Axzwai. 
D.,-d.-.,-i- DIpLt ('Ir_QQPC) 
J!& UJtt- t u.iijcn, 

Shri Ravi Bhusan Shukia 
Working as TGT (Social Studies) 
Ken d riya Vidyalaya. Aizwal, 

• Project Pushpak, C/o - 99 APO. 

Shri Ajay Sharrna. 
Working asTGT (Maths) 

• Kendriya Vidyalaya, AizwaL 
Project Pushpak,C/o-99AP0. 

Shri Ravi Rajesh 
Working as TGT (Science) 
Kendriya Vidyalaya, AizwaL 
Project Pushpak, C/o 90, APO. 

ShriogeshYadav 
Working as.PGT (Physics) 
Kendriya \iidyalaya, Aizwa. 
Project Pushpak, C/o - 99 APO. 

Applicants 

By Advocate 	Mr M. Chanda .zid Mr S. Nath, Advoats. 

- Versus - 

11 

t 

in 
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Tiici Union of India 
f(opr&NEmWd'bY the Secreta tc 
Covrinnt of thdia, 
Ministry of HU1114P Resource L)evelopmflt 1 

Gov'rn meut of India, 
N''w Delhi - 110 001. 	

0 

ihQ Commissioner, 
K.mdriya \'idyalaya Sangathan. 
1 e, 'liistiLutional. Area, 	 -, 
Saheed Jeet Singh Marg, 
New DelhI 110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vldyalaya Sangathan 
1, 111st1utional Area, 
5aheedJeetStflgh Marg, 
New Delhi -110 016. 

Assistant Commissioner, 
Ken d riya \fidyalaya. Sangathan, 
Sitchar Region, Regional Office, 
Fkspftai Road, Silchar - 7a3011, Assam. 

Respondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 

\T1L. O.A. N. Li 7 112006 

Shri Gang aram Meena 	
0 

Sb - Sri jahari Lel 
Working as PGT (History) 
Kendriya Vic(yalaya, Missarnari: 
District - Sonitpur, Assam. ..Applicant. 

By Advocate: 	Mr M. Chanda and Mr S. Nath, Advocates. 

- Versus- 

The Union of India, 
Represented by the Secretary to the. 
Government of India, 
Ministry of Human Resource Development, 
Government of India, 
New Delhi - 110 001. 

The Commissioner, 
Kendriya Vidyalaya SangathalL 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi -110 016. 

'The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 



1• - 	''T 
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-1jiS. 	•/ 

	

S 	
8: Institutional Area, 	 I 

SaneeQjeeC1UYII LVidL, 

NewDeihi -110016. 

42. 	Mistat Commissioner, 
• Ké'i)drfyo Vidyali ye Sangathan, 

0uw8hati iegton Regional Oftice, 
Maligaon Chariali, Guwahati - 781012. Rpondents. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, YS. 

VTTL 

Shri.nciJ Kurnar 
/o ShrI ViJy Ku mar Slrigh 

Working nsTGT (Mathematics) - 
Kend riyn Vidyaiaya Dullajan (OIL) 

Dibrugarh, 
• 	Assa;n-7866O2. Applicant. 

y Advocate : Mr M. Chanda and MrS. Nath, Advocates. 	.;•. 

- Versus- 

TheUnionOflfldia, 
• 	Represented by the Secretary to the 

Government of India, 
• 	Ministry of Human Resource Development, 

Government of India, 
New Delhi -110001. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Saheed Jeet Singh Marg, 
New Delhi -110 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidyalaya Sangathan 
18, Institutional Area, 	- ........•- 
S.ah eedjeetSinghMarg, 
New Delhi .110016. 

4.. 

	

	Assistant Commissioner, 
Kendriya Vidyalaya Sang athan, 
Silchar Region, Regional Office, 
Hospital Road, Silchar, Assam - 788 011. 

Respondefltd. 

By Advocate: 	Mr M.K. Majumdar, Standing Counsel, KVS. 
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QDW IOML1 

ANiLN 1VC,1 

Tho Aj. lwuuts are teachers selected in Kendtiy Vidyalaya 

Sangathan (KVS fur ,  short) after due pr:ess of selection. Though they 

have been given appointment in the respective schools, their 

appointments were on provisional and contract basis which were 

issued on the ground that there is an inquiry agaihst the entire 

selection process. The Applicants stated that if the Inquiry Committee 

uphplds the selection, their appointments would be' deemed as 

appointment, on regular basis from the date of j9ining of the 

appointees. No notice was issued to the Applicant in respect: of 

alleged lnqulry that is being ordered by the Respondents on selection. 

Being aggrieved by the regularization of the Applicants they have filed 

the Original Applications seeking the identical reliefs. 

2. 	Heard Mr M. Chanda, learned Counsel for the Applicants 

in O.A. Nos. 100/2006, 102/2006, 11612006, 117/2006 and 158/2006, 

Mr B. Choudhury, learned Counsel for the Applicants in O.A. Nos. 

91/2 006, 93/2006 and 94/2006 and also Mr M.K. Majumdar, learned 

Standing Counsel for the KVS for the-Respondents in all the cases. 

The matters were came up for consideration for may times and the 

engagement'of the Applicants were also extended by the Respondents .. •,. 

from time to time and finally upto 31.12.2006. When the matter came 

UI) for hearing today, Mr M.K. Majumdar, learned Standing Counsel 

for the KVS Produced an order dated 18.09.2006 and submitted that 

the services of all the Applicants have been regularized and order to 

that effect has been passed. Therefore, the matters can be disposed 



of by P1 commun order. The order which was produced by the Mr 

M'jumdffl ionrn'd Standing Counsel is reproduced belo- 

"Jh Ps is regarding reularization of appointment of 
teac1ers (?GT/TGT/PiU) appotnte4 on provistoal 
contract basis in the year 2005, subsequently their 
period of contract ws extended from t$rne to- time 
with the condition that their period of contract 
would be upto the last of period of extension or 
conclusion of enquiry by Santhyam Committee 
whichever is earlier. Now Ministry of 1-IRD, 
Deartment of School Education and Literacy, UT-2 
Secelon has informed vide letter No. F.3-2/2005-UT-
2 dated 8` Sep tember 2006 that on the basis of the 
recbmmendation contained in the report 
submitted by Shri S. Santhyam 	the procedure 

• adopted by Kendriya Vidyalaya Sapgathan (KVS) 
for selection and recruitment of various categories 
of teachers who were appointed on provisional 

• contract basis, following decision is taken by the 
Ministry with the approval of the competent 
authority for immediate action 

"The appointment of teachers of various 
categories who were appointed on provisional 
contract basis on the basis of the tselection of 
candidates for the retuitëflt during 2004-05 
he regularized immediately." 

In this regardt is pertinent.to, mention that as. 
per- terms & conditions of offer of provisional 
appointment on contract, which was issued to all 
such teachers, there is a para which read as 

In case, the enquiry Committee upholds 
his/her selection, the present provisional 
appointhient will be deemed as appointment 
letter on regular basis w.e.f. the date of joining 
of the appointee."  

• In view of the above, you are therefore 
directed to inform all the teachers (PGT/TGT/PRT) as 
per the format enclosed who were appointed on 
provisional contract basis in the year 2005 in the 
Ken d riya Vidyalayas under jurisdiction accordingly. 

It is further stated that the aforesaid decision 
of regularizing appointment would not mean that the 
service rules of KVS as applicable to employees of 
KVS from time to time and also other terms and 
conditions of appointment have been given a go by." 
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A format, wtisulo enclosed with the order to inform all the teachers 

(PGT/TGT/PRT) who were appointed on provisjonj/cozct basis in 
the,  year 2005 to the !!inpa 1  of the repecrve schools with the 
intructfrn to deli'.'er the letter to the indlvdual by obtaing receipt 
Oe ths same, Lernêd Counsel &r the Respondents submitted that 
ince the order ha.heCti. implemented by the Respondents, nothing 

;uhsisL in the matters. Learned Counsel for the Applicants submitted 
lnit they have no instructions as to the regularizatjon of services of 
ihe Ap1ca:it. HOWCVCr, learnd Couiisel for ... Applicants 
ub mittd that the Apphcations rny be c1oed with Iibett to the 

Appflcant to approach the appropriate forum, if they have any further 

vai ces. 	 -- 

Recocfing the said submissions the O.A.s are closed with 

liberty to the AppJicmts to approach the appropriate forum, if they 
have any furthergrievaiices No order as to costs. 

1 	- 

1 

1. 



CTtFi 	
NIST1T WE ThILUNAL 

GJWAHTI DaNCH: 

0.  
.RjNAL APLTI 

	

Name of the pplicat 	

C 

h 	0spondefltS 	Union of India 

c) o. of Appiicaflt(S) 

2 Is the application is th proper form Yes/. 

Thether name & desriPti0 and addrGss of the all papers been 

furnished in cauSe title :— Yes/ N 
Yes 

Has the application b::n dully signed and var1fi 
	:—  

Have the Copies duly signed : Yes / 
N 

Have suffiiaflt number of copies of the application been filCd?/ 

7 Jhethe ii the anneXUre parties arc 
mpleadd :_YoSiN 

8. ihether EngliSh translation of ducrneflt5 in the 
3nguage : Yes/. 

, !s the pplicati0fl is i time : 

H as the VakalatnamilMemo of 
appear a  e/Auth0t±0fl 

is flied Yes/b. 

 

 2 
I the appliCBtiOfl by 10/For s: 5/- 

	
' 5 ( tyrO 

itan H-as the applicati0fl is maabbe 	
Yes 	. 

Has the rnpugnd order original duly attested 
been fi1 	: 

Has the ligible copies of the nnxure5 dully attested filed e  
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Hs the IndEX of ducumeflts been fjld all availabie Yes/b 

Has the reireCl number of 
envoloped bearing full address of the 

respondaflt5 been filed- Ys/ 

Has the declaratiofl as required by item 7 of the form Ycs/ 

is. Whether the rolief ught fr ari 
	

out of the single : Yes! 	. 

19. hether the interim rolief is prayed for : Yes/ 

2. 
In case of Ofld0tb0n of delay 

5 !ild is It 
supPOrte 	Yos/ 

Cas: 	y 	
1510fl 30nCh 

ether this 	
an be heard b 

Any other point 
ResUlt of the Scrutiny with initial of the Scrutiny clerk the 

application is in order 	
: 

UTLREGISMAR 

ICN 	 RJ) 
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IN ThE CENTRAL DMKIBJ\BUNAL 

GUWAFI ATIBENCH: GUWAH ATE 

(An applicaiion under Seclk,n'19f the Adininisiral.ive Tribu.nils Ad., 1985) 

0. A. No. 1 /? /2006 

Shri Ganga, Ram Meena. 

Union of India and QUiets. 

LTST OF DATES AND SYNOPSTS OF THE APPLICATION 

13-19 Sep' 2003- 	Kcndriya Vidyalaya San.gathan (for short KVS) published an 
advertisement in the F.mployment INews dated 13-19 Sep' 
2003 for rcauithient of various categories of teachers for 
recruitment year 2004-2005. The applicant in pursuance to 
the said adveriise.w.ent applied kr the post of Post GeaduA.L 
Teacher. (Annexure- 1) 

21.12.2003, 14.02.04 and 15.02.04- Applicant was asked to appear in. the 2 stages 
of written examination on 21.02.03, 14.02.04. 15.02.04. 

May 2004- 	Applicant was declared selected for appointment as PUT in 
KVS. However, after a lapse of about 8/9 months the 
applicant has been issued offer of appointment provisionally 
on contract basis for a period. of 1 year with pre-condition 
that the service of the applicant shall he regularized with 
effect from the date of joining of the individual applicant 
depending on the outcome of a report/conclusion/ 
recommendation/findings of the enquiry committee set up 
with the approval of the Competent Authority. 

(Annexure- 3) 

27.04.2006- 	Joint Commissioner, KVS, New,  Delhi intimated that service 
of the applicant has been extende4 upto 30th  June 2006 or on 
conclusion of enquiry giving it's report whichever is earlier. 

(Annexure- 5) 
The applicant is apprehending that his service may he 

terminated without passing any further extension order on 
or before 30th June, 2006, therefore he is approaching before 
this Honble Tribunal praying for an interim order of status 
uo till disposal of this Original A q 	 pplication. 

Cip 



PRAYERS 
Reliefs sought for. 

That the Hon'hk Tribunal he pleased to direct the respondents to absorb 

the applicant as regular Post Graduate Teacher (History) with immediate 

effect at least with effect from the date of his joining in service with all 

consequential service benefits including seniority etc. 

That the Hon'ble Tribunal be pleased to direct the respondents to allow 

the applicant to continue in service as PGT (History) till applicant is 

absorbed on regular basis in terms of prayer No 1. 

That the Hon'blc Tribunal be pleased to set aside and quash the condition 

laid down in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicant (Annexure- 2). 

4 	Costs of the application. 

5. 	Any other relief (s) to which the applicant is entitled as the Hon'hle 

Tribunal may deem fit and proper. 

interim order prayed fun 

During peidency of the applkation, the applicant peays for ti.e following 

interim relief: - 
That the Honble Tribunal, be pleased to pass an interim order of status 

quo restraining the respoidenLs not to terminate service of the appLiCant 

till disposal of this Original Application. 

2. 	That the Mon'ble Tribimal be pleased to direct the respondents that the 

pendency of this application shall not he a bar for the res1,onde'nts for 

consideration of the case of the applicant for providing relief as prayed 

for. 

(SLM.P( 
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(An application under Section 19 of the Administrative Tribunals Act f  1985) 

Title of the 	e 	- O.-Aa No. If 	72006 

Shri Cangarani Meena. 	Applicant. 

-Veius- 
Urdon of India & Ors. 	Respondents. 

- 	 INDEX 

nnure 	 Particulars SI. No. 	e.x Page No. 

L L 
--- 	

Application -15 

2. --- 	VerIfication 46- 

3. 1 Copy of the advertisementpublihe.difl_, 

Employment News dated 1349 Sep 03. 

4. 2 	Copy of the appointment letters. f 
5. 3 	Copy of the extract of the Article 58 of the 

Education code for Kendriya Vidyalayas. 

6. 1 	4 	[Copy of the meir.randun extending the .- 
services of the applicant upto 30th  April 2006. 

11, 	7 5 	1 Copy of the memorandum exteiding the 

services of the applicant on or before 310th  

June 2006. 

7. 6 	1  Copy of the advertisement dated 12-18 

February, 2006. 

Filed by: 

Date:- 
	 Advocate 
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IN THE CENrRAL ADMINISTRATiVE TRIBUNAL 	
I (3TJWAHA11 BENCH; GUWAHATI 

(An applicaOn under 5econ 19 of the AdministraUve Tribunals Act, 1985) 

O.A. No. _I1' J2006 

BETWEEN 

Shri Cangaram Meena, 

S/o-ShriJahariLai,' 
Working as PGT (History) 
Kendriya Vidyalaya, Missamari, 
Dist- Sonitpur. 
Assarn. 	 * 

•Appikant. 
k 	i$' 

The Union of India, 

Represented by SecTetary to the 
Government of India, 
Nfirdstry of Human Resource Development, 

• 	Govt. of India, 
New Dellü- 11.10001. 

The Cornniissioiier, 
Kendriya Vidya14yL Sangathan, 
18, Institutional Area, 
Sithéed jeet Singh Maig, 

OTT Delhi- 11 N 	0 016. 

The Assistant Commissioner (ADM & FIN) 
Kendriya Vidva!aya Sangathan, 
18,Jn6titiitionaI Area, 
Saheed Jeet SIngh Marg. 
.T.. 	

u
TV'. 11 

ieW Cilli-  1110 016. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region. 
Reigional Office, 
Maligaon Chariali, 
Guwahati- 781012. 

• 	.• 	 Responden. 

p 
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DETAILS OF THE APPLICATION 

1. 	Particulat of the order (s) against which this appikatloit is made: 

This application is made not against any particular order but praying for a 

direction upon the respondents to treat the applicant as regular teacher at 

least from the date of his. joining in service with all consequential service 
benefits including seniority and monetary benefits, pursuant to his 

selection against the existing vacandes for the recruitment year 2004-2005 

in the cadre of Post Graduate Teacher in the Kendriya. Vidyalaya 
Sangathan as per the advertisement published in the Employment News 

dated 13-19 September 2003 and further be pleased to direct the 

respondents to allow the applicant to continue in service in his post till 
passing of the necessary order of regularization of his services. 

2. 	Jrisdktion of the Tribunal! 

The ttpplicant declares that the subject uiitter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicant further declares that this application is filed within the 
limitation prescribed under Section- 21 of the Administrative Tribunals 

Act 1985. 

4. 	Facts or the case: 

41 	That 'dw ttpplicant is a citizen of India and as such he is entitled to all the 
thhts, protections and privileges as guaranteed under the Constitution of 
India. Applicant is working as Post Graduate Teacher in Kendriva 
Vidyaiaya at Missaniari in Assam under the aduthii.straLive control of 

Assistant Commissioner, Guwahati Region. He has been appointed and 
posted from outside the NE Region. 

/ 



4.2 That the Kcndriya VidvaI,aya Sangathan (for short KVS) published an 

advertisement in the Employment News dated 13-19 September 2003 for 

recruitment to the various categories of posts of .  Teachers in the K V, the 

applicant in pursuance to the said advertisement applied for the post, of 
LI 

Post. Graduate Teacher (for short PGT) within the stipulated period. The 

respondents on scrutiny of the application, found, the applicant eligible for 

the post of PCT and accordingly he has been asked to appear in tie written 

examination on 2112.2003, written test (second stage) on 14.02.2004 and 

also on 15.02.2004 and again he has been asked to appear in the interview, 

the applicant accordingly appeared in the written examir.ation as well as in 

the interview on the scheduled date fixed by the KVS and he fared well in 

the writt en examination as well as ifl the interview. 

(Copy of the advertisement is enclosed herewith for perusal of 

Hon'hle Trhunai as Aniitxure- 1). 

. 	4.3 That it is stated that th advertisement and the selection process has been 

carried out during the tenure of NDA (National Democratic Affiance) 

Government, however, the results of the said selection was declared in the 

Webs1t of KVS in the month of May '2004. The applicant has been declared 

sciected for the post, of PGT. The KVS even after publication of the select 

list did not take any steps iiñmediately for appointment of the applicant. 

£ 44 	That most surprisingly after it lapse of about 8/9 months the applicant has 

been issued offer of appointment provisional on contract basis for a period 

of I veer with pre-condition that the services of the applicant shall be 

regularized with effect from the date of joining of the applicant depending 

on the outcome of a report/conclusion/recommendation/findings of the 

inquiry committee set up with the approval of the Competent Authority to 

conduct detailed enquiry into the procedure adopted by Kendriya 

Vdyal.ava bangathan for selection of candidates for teachers by employing 

private agency and give, inter-alia report/conclusion/reconimendation/ 

I.*.  

0 
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• findings to ascertain as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendriya Vidyaiaya 

Sangathan for the selectiOn and recruitment of teachers for the year 2004-
05. It is further stated in the said provisional appointment ordcr that this 

provisional appointment is for a period of 1 year or on conclusion of 

enquiry giving it's report whichever is earlier. It is further clarified that this 

provisional appointment is purely temporary and will not confer any right 

for regularization, seniority  etc, except in accordance with the terms and 

conditions laid down therein. It is further stated that in case before 

completion of the said enquiry if the period of 1 year expires then this 

provisional appointment may be renewed by the offeree and the discretion 

purely vests with the offeree. It is also clarified that in case the enquiry 

committee upholds his selection the present provisional appointment will 

be deemed as appointment letter on regular basis with effect from the date 

of joining of the appointee but if the enquiry coronuittee gives a 

report/ condusion/recammendation/ findings to the effect that his 

selection has not been carried out in accordance with the selection 

procedure then the present offer will be withdrawn. However, the selectees 

will be given age relaxation to the extent of 1 year and will be deemed to be 

eligible to participate in the  next selection process thereafter. It is also made 

clear in case the enquiry committee uphold his selection in that event they 

will be freted or pro btiou with effect from the date of Ionurg for a period 

of 2 years which may be extended, however on successful completion of 

probation period he wifibe confirmed in service as per his turn in terms of 

Kendriya Vidyalaya Sangathan Rules on the ivaiiabiliiy  of permanent 
Vacancies. 

In paraziraph 4 of the offer of appointment letter it has been stated 

that daring the provisional appointment' and thereafter until his services 

are confirmed his appointment may be terminated by 1 month notice on 
either side without assigning any reason and the appointing authority has 

made it dear that they reserve the rIght to terminate the services of the 
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appointee before expir of the stipulated period of notice by making 

payment of stun equivalent to the pay and allowance for the period of 

notice or the un expired portion thereof. in clause 7 of the offer of 

appointment letter it has been stated. that in case of any dispute or dafin 

against the Kendiiya Vidyalaya Sangathan in respect of service or any 

contract arising out of or flowing from this offer of appointment the Couits 

of Delhi alone shall have jurisdiction 

All the above conditions laid down in the offer of appointment 

letter are highly arbitrary, unfair and illegal but since theapplicant is in 

need of better government job as such he had no other alternative but to 

accept,the said terms and conditions and accordingly he reported for duties 

in different Schools as per direction contained in the offer, of appointment 

letter. The applicant has joined his services in the KVS, 	samari within 

the stipulated period and till date he is serving in the cadre of PGT in the 

said School in the state of Assani 

(Copy of offer of appointment letter is enclosed herewith for 

perusal of Hon'hie Tribunal as Annexure- 2 

ç-t 45 That Jt is stated that so far condition laid down in clause 7 of the offer of 

appointment letter regarding lurisdiction of filing of Court cases arising out 

of provisional appointment letter is highly arbitrary in view of the fact that 

the Kendriya Vidyalaya Sangathan has invoked the jurisdiction of the 

Central Adnunistrative Tribunal by Issuing necessary notthcation as 

required under the provision laid down in the Administrative Tribunal Act 

195 and as such in violation of the nrovisicm of the relevant Act 195 the 

Sangathan cannot restrict the jurisdiction for 
I 
filing Court cases in Delhi 

alone, such action of the Sangathan is in contravention of the provision of 

Section 14 of the Administrative Tribunal Act 1985. Moreover, the Principal 

Bench of the Central Administrative Tribunal is functioning from Dcliii 

itself with Benches in differentplaces, however, Central Administrative 
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Tribunal is treated. as one unit and as such filing of any application before 

any other bench other than Dethi shall also liable to be treated that the 

same has also been tiled before the CAT Principal Bench. Moreover, the 

Benches oI CAT are functioning in different places other than Delhi to 

enable the employees to file cases wUhin his own region and also in view of 

the intention to reduce the burden of cost of the litigation, as such 

Sangathan cannot Compel the employees to tile Court cases within the 

juxisdiction of Delhi, such action of the Sangathan in fact curtailing the 

fiuidamental rights of the employees to approach the competent court of 

law and as such Clause 7 of the offer of appointment letter is liable to be 

struck down and accordingly the Hon'bie Court be pleased to set aside and 

quash Clause 7 of the offer of appointment letter and further he pleased to 

admit the instant Original Applicatioru for adjudication of the grievances of 

the applicant. Moreover, in terms of the provision laid down in Artide 58 

of the Education Code for Kendriya Vidyaiayas (Published in 2004), it has 

been specifically stated that in case of any dispute or claim arising as a 

result of employment under the Sangathan the Central Administrative 

Tribunal alone shall have the jurisdiction. Therefore, respondent Sangathan 

cannot violate the provision laid down in his Education Code in order to 

restiiiin a prticuhr section of the employees from approaching, the 

different Benches situated in other places than Delhi. Therefore, the 

Hon'ble Tribunal be pleased to set aside and quash clause No. 7 of the offer 

of 4ppoirlbnent letters (Aimexure- 2). 

(A copy of the extract of the Article 58 of the Education code for 

Ken&ia Vidyalayas is endosed herewith for perusal of Honble 

Tribunal as Aimexure- 3). 

4é 4T That it is stated that the applicant came to learn that the enquiry committee 

which was set up by the Covernn&tt to conduct ençuiry in to the 

procedure adopted by the KVS for selection of candidates for teachers by 



employing private acency to ascertain as to whether any candidate has 

received any undue advantage by virtue of procedure adopted by the KVS 

during the recruitment year 2004-2005 in fact submitted it(s report to the 

Covcrr.metit long back by tie first enquiry committee so far the applicant 

came to learn that in the said report no procedural infirmity as regard 

selection of teachers is found but the Government was not happy with the 

report of the First: Enquiry committee and therefore the Covermnent again 

set up another coniniittee for conducting the enquiry afresh and for 

submission of a report as per liking of the Government but at this stage it 

may,  be noted that it is almost about 2 years have elapsed from the date of 

declaration of the result but the subsequent enquiry committee could not 

submit it's report to the Government and as a result the applicant is always 

working under the threat of termination of his services. It is relevant to 

mention here that the service of the applicant has been extended by the 

Assistant Commissioner, Guwahati Region upto 30 11,  April 2006 or on 

conclusion of enquiry giving it's report whichever is earlier and the said 

decision is commmiicated tlircugh memorandum bearing No. F.8-1/PGT 

(History)i' 2005-KVS (GR)/ 1943840 dated 27.01.2006. 

It is relevant to meniion here that another extension order has been 

1 	14 	 f 	 TT 	 I f'.P r 	 f%d 

issued recently vide letter No. F.ii-lj LOCb-06-1\vS/EStt4i dareu L/ 

in favour of the present applicant as well as in favour of the other similarly 

situated employees, whereby services of the applIcant has been extended 

'lpt&) 30th June 2006 with exactly similar terni and conditions ts imposed in 

earlier extension order. Moreover, from the contents of the extension order 

it is not clear as to wheit the Government is likely to receive the enquiry 

report, it may so happen that enquiry report might have been submitted by 

the enquiry committee even before 30 June 2006 without any knowledge 

of the applicant and if any adverse report is submitted by the enquiry 

committee in that event the services of the applicant will be terminated 

without passing any further extension order on or before 3Øth June 2006, 

apprehending SUCh threat of termination of his services applicant is 



approaching before this Honbk Court for protection of his valuable and 

legal right by passing an appropriate interim order resLraining the 

respondents from ousting the app.ficant from service or in other words an 

appropriate order of status quo ante may be passed m favour of the 

appllcant 1111 disposal of this Original Application. 

(Copy of the memoraitdurn exttndiag the seirvices of the u.plicaitt 

upto 3(Jtl  April 2006 and 30 the tune 2006 is enclosed herewith for 

perusal of the Honble Tribunal as Annexure- 4 and 5 respectively). 

" 	That your applicant further begs to say that he is having requisite 

educational qualification for recruitment to the posts of PGT in KVS on 

regular basis, being satished with his eligibility and on receipt of the 

advertisement duly published in the Employment News dated 13-19 

September 2003 submitted his candidature to the appropriate authority for 

consideration of his appointment for the post of teachers in KVS. The 

applicant has gone through the rigorous process of selection which 

includes 2 stages of written test as well as interview and he has successfully 

came out through the process of selection and finally selection list has been 

published by the KVS recommending the name of the applicant for 

appointment to the post of PGT. The applicant is not at all concerned with 

the selection procedure adopted by the Government of India, however it is 

at the instance of the Government the applicant appeared in the rigorous 

system of selection and ultimately came out successfully in the said 

selection process. The advertisement was published for regular recruitment 

of the teachers in the cadre of PGT for the recruitment year 2004-2005 as 

such the applicant is entitled to. be absorbed on reuiar basis in view of the 

fact that he has been duly selected after observing all formalities required 

under the law, therefore selection of the applicant cannot be questioned at 

this belated stage. 

k 



5, 4. 	That it is stated that the selection has becn conducted in a very fair manner 

and there was no favousitism or no undue advanage granted to any 

candidates in the process of selection as such the allegation of undue 

advantage and decision of respondents Union of India to conduct an 

enquiry to ascertain as to whether there is any procedural violation in the 

process of selection, which has been conducted by engaging a private 

agency are alter thought and same has been done with an ulterior motive to 

deny regular appointment to the applicant against the vacancies of 2004-

2005. Iii this connection it may be stated that similar selection process has 

been adopted by the Government/KVS during the period from 2000-2003 

and all the selected teachers have been regularly appointed as teachers as 

• such denial of regular appointment to the suiularly situated applicant on 

the  alleged ground as indicated above is highly arbitrary, illegal and unfair 

and such action of the respondents is in violation of Artide 14 of the 

Constitution of India. 

That it is stated that the advertisement and selection of the applicant for 

appointment to the post of PGT has been conducted at• the instance of the 

Government and the applicant have gone through the rigoro-us process of 

selection with the legitimate expectation that he will be considered for 

appointment •  against the vacancies of 2004-2005 in Kendriya Vidaiaya, 

therefore, after declaration of the select lists the Government is not entitled 

to question the validity of the procedure of selection and also not entitled to 

raise the question at this stage to ascertain whether any undue advantage 

was given to any of the candidates while carried out the selection process. 

The question which is now raised by the Government after completion of 

- the selection process regarding conduct of selection process by a private 

agency is nothing but done at the instance of a vested circle in order to 

deny the regular absorption of the applicant. The applicant is a victim of a 

well-planned conspiracy at the highest level of the Government. It appears 

that a well-planned attempt is n-1ade to terminate th.e service of the 



applicant by ixtanagmg a report from the enquiry committee as per tildog of 

the Government and therefore a vested section of the Government who 

have constituted the enquiry committee are waiting for a reportl 
as per his desire in order to 

terminate the service of the applicant. The applicant is eligible for 

appointment to the cadre of PGT having brilliant academic career. 

Advertisement was published on all India basis for regular recruitment of 

the teachers in the KVS against the vacancies for the recruitmeilt year 2004-

2005 and the applicant faced the competition on all Tndia basis and 

thereafter he was declared selected and as such applicant is apprehending 

that the ver enquiry coniniittee which was constituted at the instance of 

the Government, there is every possibility of nianipulating of the report as 

per desire of the vested aide who have instituted the enquiry alleging 

engagement of private agency. If the Government is so serious regarding 

any allegation of unfair means or malpractice they could have engaged a 

judicial enquiry commission to ascertain the allegation of undue advantage. 

Government also did not disclose anywhere in the offer of appointment 

letter that there are specific allegation of favouritism made from any corner 

regarding the selection process as such offer of appointment of the 

applicant on provisional basis cannot be sustained in the eye of law and the 

applicant is liable to be treated .as regular teacher duly selected through 

etablished procedure of law and as such Hon'ble Court be pleased to 

dee that the applicant be treated as regular teachers from the date of clar  
joining his services and F1irther lie is entitled to all consequential service 

benefits including seniority in the cadre of PGT. 

çj 	4 4+i That it is stated that although order has been passed by the competent 

authority extending the service of the applicant but still he is coflvinced 

and reasonably apprehending that his service will be terminated on or 

before 30.06.2006 in terms of the extension order issued by the Joint 

Conimissionci KVS. 
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in the circumstances stated above applicant finding no other 

alierna Live approaching before this Hon'ble Tribunal to protect the right 

and interest of the applicant by passing an appropriate order directing the 

respondents to regularize the services of the applicant and, till such time the 

applicant be allowed to continue as PGt 

That it is stated that the KVS, New Delhi again issued another 

advertisement in the bnplovment News dated 12-18 February 2006, for 

recruitment of teachers in the cadre of PGT, TGT and PRT for fill! g up the 

vacancies of 2005-2006, where applications have been invited latest by 

25.03.2005 without regularizing the services of the present applicant who 

have been duly selected against the vacancies of the recruitment years 

2004-2005. Therefore it appears that respondents deliberately delaying t he  
reg-ulanza'tjon of the applicant on the pretext of enquiry report and 

therefore it smacks malafide as such applicant has no other alternative but 
to approach this llon'ble Tribunal for protection of his rights and interest. 

it is relevant to mention here the applicant may cross the upper age 

limit shortly for any other Government job, after acceptance of the offer of 

appointment in KVS with the anticipation that since he has fared well in 

the interview and declared selected on the basis of his perfOrmances in the 

interview as such he is likely to get absorption on regular hsis, but 

surprising! till date his services has not been regularised on the pretext of 

pendency of the enquiry report, therefore Hon'bk Court be pleased tà 

direct the respondents to treat the applicant as regular teacher at least from 

the date of his joining in IKVS. 

(A copy of the advertisement published in Employment News 

dated 12-18 February 2005 is enclosed herewith for perusal of 

ion'bIe Tribunal as Anuexure- 6. 

c 

 

4.13 That this application is made bortafide and for the cause of justice. 

CL&k 
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5. 	Grounds for relief (s) with local provisions 

5.1 For that, the applicant pursuant to the advertisement issued in the 

Employment News dated 1349 September 2003 against the vacancies of 

he recruitment year 2004-2005 have applied and have undergone 

rigorous selechon process and thereatter declared selected for the posts of 

PGT in the KVS as such he has acquired it valuable and legal right for 

appointment on regular basis at least from the date of joining in his 

respective posts 

5.2 For that, the vacancy against which the applicant has been selected is 

regular vacancy as such applicant is entitled to be appointed on regular 

basis from the date of joining as PGT in KVS. 

5.3 For that, the rigorous selection procedure have been adopted at the 

instance of the Government for appointment of teachers on regular basis 

in the KVS as such the same Government cannot question the va]iditv of 

the selection procedure on the alleged ground that private agency has 

been engaged for selection of the teachers as such respondents Union of 

ttdia are barred by law of estoppel, acquiescence and waiver to conduct 

any enquiry in this regard. 

.5.4 For that, during the year 2000-2003 similar process of selection has been 

adopted by the Government/KVS and all the selectees awing the year 

2000-2003 have been appointed on regular basis, therefore Government 

cannot raise the question of validit of similar selection process while 

adopted during the recruitment year 2004-200.5 more so when the 
applicant have been declared selected and alread y  appointed on 

provisional basis otherwise such action of 'the Government will led to 

differential treatments towards the applicant which will be in violation of 

Article 14 of the Constitution of India. 

4 
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5.5 	For that, the applicant is qualified to hold the post of PCI having brilliant 

academic career and came out successful in the rigorous selection process 

without any undue favour or undue advantage. 

5.6 For that, the selection has been conducted on all India basis and only the 

talented candidates have been selected/recommended for k  appointment to 

the posts of teachers. 

5.7 For that, the applicant has applied for the post of PCI pursuant to the 

advertisement dated 13-19 September 2003 and after a long waiting for 

almost a year, the applicant has been appointed provisionally subject to 

outcome of th alleged enquiry report which is not sustainable in the eye 

- of law rather the applicant is entitled to be appointed on regular basis. 

5.3 For that it is learnt that the enquiry committee set up by the Government 

initially did not find any infirmity m.the process/procedure of selection of 

the teachers but the Government not being satisfied with the findings of 

the enquiry committee, again set up another enquiry committee so that 

findings and reports of the subsequent committee may conic as per choice 

of the vested circle working in the Government and as such the enquiry 

hai been dehtyed deliberately which slThId(5 malafide. 

5.9 For that as per provision laid down in Article 58 of the Education Code for 

Kendriya Vidyalayas, the jurisdiction lies with the Central Administrative 

Tribunal as such clause 7 of the offer of appointment letter cannot over 

ride the provision laid down in the Education Code and moreover, 

provisions of Education CodeS shall prevail over the Clause 7 of offer of 

appointhient letter as such the clause 7 of the offer of appointment is void 

ab initio. 

5.10 For that applicant is apprehending his services niay be terminated or he 

will be ousted on or before 3Qth  June 2006 in view of the direction 

4 
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contained in the extension order. dated. 27.04.2006 (Annexure- 5) in spite of 

the fact that applicant has been duly selected pursuant to an 

advertisement for recruitment against the vacancies of the recruitment 

year 2004-2005 as such he has acquired a valuable and legal right for 

reguiariza Lion of his services. 

Details of retnedles exhausted. 

'That the applicant declares that he has exhausted all the remedies 

available to and there is no other alternative remedy than to ifie this 

application. 

7. 	Matters not previoy filed or pcndini with any other Court 

The applicmt firther declares that he had not previously filed any 

application. Writ Petition or Suit before any Court or any other Authorit 

or any other Bench of the Tribunal regarding the subjectmatter of this 

application nor any such application. Writ Petition or Suit is pending 

before any of them. 

S. 	Reliej)fiougiLfpr 

• 	Under the facts and drumstances stated above. the applicant humbly 
prays that Your Lordships be pleased to, admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to 

why the relief (s) sought for in this applicaiion shall not he granted and on 

perusal of the records and alter hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following relief(s): 

8,1 'That the Hon'bie Tribunal be pleased to direct the respondents to absorb 

the applicant as regular Post Graduate Teather (History) with immediate 

effect or at least with effect from the date of his joining in service with all 

consequential service benefits including seniority etc. 

I 
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Si That. the Hon'ble Tribunal be pleased to direct the respondents to atllovv 

the applicant to continue in service as PGT (History) till applicant is 

absorbed on regular basis in terms of prayer No. 1. 

8.3 That the Honble Tribunal, be pleased to set aside and quash the condition / 

laid down in clause No. 7 regarding jurisdiction in the offer of 

appointment letters of the individual applicant (Annexure- 2). 

8.4 	c:<ts of the application. 

8.5 	Any other relief (s) to which the applicant is entitle(i as the Hon ble 

Tribunal may deem fit and proper. 

Interim order prayed fQr.  

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 That the Honhie Tribunal be pleased to pass an interim order of stains 

quo rc-stiairdng the respondents not to terminate service of the applicaxit 

till disposal of this Original Application. 

9.2 That the Hon'ble Tribunal be pleased to direct the respondents that the 

pendency of this application shall not be a bar for the respondents for 

- consideration of the case of the applicant for providing relief as prayed. 

for. 

.................. I III *00 ............. fl 00 ........... 0 0*00*00*4 400 .0... 

Ii,- FartkuIa 	of the J.P.O 
I) LP.O 	. 2J 
il) Date of issue 2- 	1l. fl 
iii) Issued from 	. 

!v) Payable. at : 

12 List of enciosurps 
As given in the index. 
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L Shri Ganga Ram Meena, Sb- Shri Jahari L1, aged about 28 years, 
working as POT (History) in theKendriya Sfidyaiaya, Missarnari, Dist-
Sonlipur, Assain, applicant in the instant Original Application, do hereby 
verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true to 
my knowledge and those made in Paragraph 5are tr.ie to my legal advjce 
and I have not suppressed any material fact. 

And I sign. this verification on this the j_ day of May 2006. 



Employment News 13— 19 September 2C 

KENDRIYA VDYALAYA SANGATHAN 
JIM- 

Y 	drryo \rdy,rlaya EarigaItr.in 	h.V.S.) an autonomous organization underthb Ministry cit I4irrrrrin Rn ourc 	U.rreinpr.n 	Department of Higher Education 
(I) 	An es-serviceman who has put in not lass than 06 months continuous service I and Secondary Educator 	Go-ut 	of 	xxx invites applications 	ri the prescribed format for reeruifineirt of 

th 	Armed Forces (Army, 	Navy arri Air Force) shall be allowed to deduct in 
reacheis fr, ire 	oai 20Ci4-T005 earn lndrn Nationels for filling up of vacancies and drawing period of such service from his / her actual age arid it tfia resultant age does nu 

yanel or Cx -ri - dutc. 	for tin period uupto 30th June, 2005. The following posts as per details 
given bmovi are prapased 'obe tiled 

exceed the maximum age 	limit 	rescribeE br ne post by more than 3 ypar he/she shall be deemed 	to satisfy the up in the Keridriya Vidyatayas spread all Over rita.] condition regarding 	age 	limit 	This 
applicable 	for the 	posts 	of Trained Graduate 	Teachers PART-I 

1. 	POST GRADUATE TEACHERS IN 
arid Primary Teacher 

only.  
il Engirart 	Of hndi 	(ie) Physics 	(iv) Chemistry 

(g) 	Upto a waxinturn of 10 years in tile case of SC,ST candidates and 8 years in th 
Iv 	Co'rorr -  i a 	oil Crmrnerce 	(vii) Mathematicsii)8gy iol o  case of 060 candidates serving as Govt. employees in accordance wAr lb 

Govt. lix) History 	(xj Gc'ri graphy  Of India instructions. An applicant claiming age relaxation under this 	par. PAY SCALE 	Ps. 6500-2001050 . 	should 	produce a certificate from his/her employer to the ehect that he/ she is 
UPPER AGE LIMIT 	40 YEAR3 (as on 01 .01 .2004) Govt. Servant axon the date of advertisement 
ESSENTIAL QUALIFICATIONS  (h) 	Upto a.maximurn of 10 years in the case- of Physically Handicapped 
Essential EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS 
C 	Tu'.o veci 	.rrregicied Pc 	Gi,iduale M.Sc. Course of Regional College of Education of NCER 	in 	the 	eerie, n.,A 

MENTIONED ABOVE WILL BE CONCURRENT THAT IS, IF A PERSON IS ELIGIBLE 
FOR MORE THAN ONE CONCESSION ONLY ONE Subject 	with 	atteas! 	50% 	merks 	in aggregate 	or 5Sier 	00:31ev 	rOrira ire Jriieed University with at least 50% 

OF THE CONCESSIONS OF THE HIGHEST PERMISSIBLE LIMIT WILL BE GRANTED. 
I 	the looming esOlecs •. 	 marks in aggregate in FOR PHYSICALLY HANDtCAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WIt I 	fl 	 - -- rrwwcu1a YtAHSI.e.1OYEARS FORP.H. AND 05YEARS FOR S0/ST 

PART - lit 

Application must be submitted in the prescribed forrrral published in Annexure of 
this adverttsernent The application format can also be downloaded frønt the 
website of the sangathan 

t!!i.08.22St$houIdsubntapplicatis )9reach 	
by the prescribed .fe.R and necessary enclosures for 

each Bst in Sepp.ma,te envelopes. 
iE(1cgitsc,annotappIy for more than 	fbegjJfl_ac_gat590f Osyt 

i.e. one subject in PGTand/ or one in I.L 
J. 	Envelope containing the application must be superscribed in bold tellers as 

"APPLICATION FOR THE POST OF 
V. 	Duty titled In application must only be submitted latest by 27.10.2003 to: 

KENDRIYA VIDYALJtYA SANGATHAN 
POST BOX NO.4624 
NEW DELHI-ito 016. 

	

EXAMIN  ATIO N FE ESJ 	 FEE  
Candidates will have to pay a NON-REFUNDABLE FEE OF Rs,250/- (Iwo Hundied '  
and Fifty only) by demand draft only in favour or 'KENDRIYA ViDyALAy 
SAr4GATHAN' payable at New Delhi akirrg v,ilr, iris -i-er CpptuCahOn The tue or 
through IPO,'M i8"Orde7/ Cim'sed Cheque)Crti, rose or th TrOsxur Chullairis 
etc. will not be accepted by the Sangathan and such applications wilt be. treated as 
having received without fee. Separate f."n CC H.-- e'iri t 1'rourrh rtr'rCr,-c- It: eacn post eiptred. 	

- 2 	The i-iuno tO the lee will not be allowd in lullS ccxc 
TIre bank dralt shauld be valid for at ieasb S niOrutirS icon bun rISOn ,',I nu , iulrCrilir- 	ho 'advertisemcnt. 

No tee is required to be paid by SC/ST.'Eui'servicornen categories. Physcally 
Handicapped persons are also exempted tree-n payrrient of tee sublect to the 
subrnissibn of prescribed Medical Certiticure issued by a Govt. Hospitat duly signed by 
Chief Medical Officer, 

PART - 

!e1P.OF SELECTION 
1, The Sangathan will hold written examinehons for the recruitment to the above 

mentioned posts at Ahmedabad, Bangalore, Bhcpal, Bhubaneswar, Chandigarh, 
Chennai, Delhi, Dehradun, Guwahati, Hyderabacu, Jatralpur, Kolkata, Jaipum, Jammu, 
Lucknow, Mumbat, Patna. 

The centres for the examirtatior,s as mentioned above ale subject to change at the 

	

discretion of the Sangathan - Every effort uviC be nrade to allot the candidates 	the 
centre 01 las/her choice for eeaminalic,r However the Sangathar' may at its 
discretion allot a dilferent centre to lEo candidate rvhen the Circumstances so - 
warrant. 

I, The mode of selection shalt include a written test' exarrliiration, professional practice 
tests, proftciency tests, and personal irrtou'xuews. 

I. The wrttten examination will be conducted in two parts in. one of Multiple OOtecbivis 
Type and another. of Descriptive Type In jibe Descriptive Type examinalior, ,rrtv 
those candidates will be allowed to appear wflo qualify n the multiple objectivu 
type exanrrration and no werghtage of this eaamiiiatuou, will he given. The details 
of both tfte examinations are as under:- 

ri Suage - 

- 	Post 	 DiffIculty 	i 	Durallon of 	No. oI 	I 
Level 	Exsrnination 	Questions 

1. Primary Teachers 	 42 Level 	02 bra 	
:-' 	2(1 8 . 	

)8.30 tin to 13.30 hrs) 
2 : :j'1 d Gtaduate Teachers 	Grade-atari 	' 	02 bra 	I 	120 

- (I' 300rs iv 13.30 
Post Graduate Teachers 	Post Graduation 	02 hrs 	 123 

- 	 _________ 	)14 30 hra Ia 16.30 bra) 
LIG1BbLITY OF API'LjCAIITS 	 - 	

- 	The place of examination will be intimated to cru'ididarea separately 'inOppicsrn' i',Urr 'vi:: Cu. er,r,eirr,a, requirement of Ihepost applred brand Otherconujirionu. 	Stage II - 	 the,8Mj52fcomoetnceJ 
"putarod in 1:1, 0  .ur'..-c' iron. inst CS0O 01.01,2004, Before applying they must satisfy 	eheldon14ed15aiar2OO4 emsolve n nun tIi1 psne slOe esveni,at qualifications proscribed for various posts Nn 	

' eriry will be eirneriairieo 	prescribed osSeittisl qualificatJoes are the minimum and the I 	Post 	 Difficutty Levy 	4  Duration of Examination of I.o ain -. dose let citEs cnindidfes.lo he SiliCtCd. 	
l.Primary'Teachers 	I 	+ 2 Level 	' 	 03 

uH5LE5XATlON 	
I 2. TrainedGraduate Teachers 	I 	Graduation 	 03 hrs 

.Srion i) Sopor age Iris' mitt bess snder 	
. 	 !GuateTeachers 	Post Graduation 	 03 hrs 

Upla i'iax,niuin vl Five yetirs in the case of SC!Sl crtndidatetr  .....-vu ioO\,nu Ccl l'li.op vars ri the case oICUC carrdrdritex, 	
A writtentest otO2 hrs. duration witlatsobe heldot abbcandidatv who quatity the 1st stage id 	l.jpie' bnr,ue,:iiuni jt Pose e'srn for persons who had crdii:arily beendornicrlr -il 	examination to judge their bIIinuaI competence. Thedifficuliy level of this test will boot ib lIre State at -tirnrtru & ?Sschmir during 1 lAO 1031.12 BbO 	 • 	+2 Level. dl 	Upton ma'nr'jn' r'I Ten veers for women c 	-'uic. 	 - 	5. The Sangalhan may/may not take any scrutiny n- I epplicatians for eligibiluly helore thx Un,Uen1m.:,r,ct1U,,in 1-v,I-e 

 

w i 

• English 
o 	PG I- 	hlrridi) 

- 
Hindi 

POT 	Physical 	. Physics/Electron)cyAppIied Physics/Nuclear Physics POT lChenistry) 	. Chemistry/Bio Chemistry. 
o. PGT lEcinom,cs 

Economics/Applied Ecotrom,cs/ Business Economics I 	POT lCoiniiieicc.l 	. Commerce 	with Accounting / Cost Accounting / 
Financial Accounting as a 	Major. subject 	of 	stody.  
Holder of degrees of M.Com  in Applied / Business 

0. 	FC 	Or:... 
Economics shall cr01 be eligible. 

. Mathematics/Applied Mathematics 
I 	AOl 	EU-rn11 	. Rorany/Zooio/Life Sciences/Bio Sciences/ Genetds/ 

Micro 	 Bio/Ptant 
Physiology 	provided they have 	sfudied Botany rind 
toology at Graduafion level. 

PGT)f-li s r r r y) listory 
i.isograplty 

i) 	BEd. or equr'-alenr qealilication from recognized University. ii, 	Prol,cienc 	in 	eacLog rhrouih Hindi and English media 	 — I Ossirablo 
brrowledge rI Computer Applrca •i •  

2. 	TRAINED GRADUATE TEACHERS IN 
English 	 Ii:) 

ne) 	Cc.rin.,e 
eon, 	(iii) 	Social Studios . 	v 

PAY SCALF 	be. bh:'O.175.q000 
Sanokrit 	1w) 	Mathematics 

1.11011 	. 	.0 5sxrS 'nix On 0 1 .01.2004t 
ESSENTIAl QUALIriCATION. 

- 

Frur horn. 	:prsted dcrrcc course of Regional Colleges of Education ol NCERT hr the iron rerned subJect wilt at itast50% marks ri agregaio; or Second Class Bachelin 'a 
Degree with at least 50% marks 	in the concerned 	subject(s) and in aggregsfe incluttinq 	

nl."rrl,ve arid Languages in the combination of Subjects as under 
a bur TGllEngtish) 	. English as an dlective subject at Degree level. 

Fm TGT(Hindi) 	. 	- Hindi as an elective subject at Degree level. 
For TGT)Social Studies). Any'two of the following: 

History, Geography, Economics and Pot. Science of 
which 

y..±or TGT(Scierice: 
one must be either Histroy or Geography. 
Botany, Zoology and Chemistry. 

ro 	c-'oi TOT' S,rn',krc) 	. Sanskrit as an elective subject at Degree level. 

1. I-or no, rM;irira1 	Maths. Physics and Cliertistry. 
B Sc: or erruivu,onr qoratiricrition from a recognized University.  

'-n reaching through Fbindi and English media, 
Essirabie 

K ................... 	Acoratiorns, 
3. PRIMAPy TEACHER 
IUSY SCALE As. 4500125-7000 	

. 	4 UPPER AGE LIMIT 	30 Years (as on 01.012004) 
ESSENTIAL QUAL)FICATtON:3 
Essential - 	 -. 

Son 	C coi'nUry uC LrSO 1111 I iO'b 50% briarks." 	- 

It rorugh Hirirti and English nlociin. - 
Des)rable 
-:eowed.gc of Co:rr:)urijr ilpplicatiorrx 
RESERVATION 	 - 

nra i'CsCrv:ir,oC or v.i,in-c,Cv l,i CC, SI, OBC, Ex-servjcemen -aird Physically handicapa 
:iiid,daes roll be as per rutev of the Government of India. A person who has sefe'd eij 

('.Inrinn us coCnr)Sr,rrr in: ass norr-combatant)inlhoArflted Forces (Army, Navy.sn8 
on, 	el5ib,C loi resernation her Ex-ser'Uccmen Hoc -ever, nunrberaji -CS 10,- S. :3 - CSInnJiJatoS a more on account 01 bauklog of vacancies. 

PART- II 
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Si 



reenrig test etc. at thic own yk iheretoro; before submitting the application the 
ndidate must ensure that he/sire It/tilts the eligibility criteria as aid down in this 
ieelisemenl His! her candieatte will be purely PovisiOlial subject to eligibility 

ig VQtjtiid alter the cx: ard' or interview. 
n/date itQ 

has been alloweo to appear for the writlir' Iasi and/or Interview, should 
prr:v lotat he sire is elghk for appointment to it to post 'C 
Sanatrirc resc,,estie toil to oancet hisl her criJidaruic at any stage or the 

OCtet itt s 101 as per 111C p00505 laid down in mo adver Osemeni 0 decis,orr 01 
die Sangarhan abnat the mode of selrrction to tire post and OligibOry :idlori  

of the applicant shti Lv final and binding, No Correspondence will bo 
00$ regirrJ 

0!. 	TO BE ATTACHED WTH THE APPLICATiOI 
rosova sank Draft ot Rs. 25O/.( Two Hundred and Fifig only) in favour of Kendriya 
twr.ovo Sangathan payable o.r New Delhi. 
- '.oil'anc:OCSeO 30$ sell stard post card by atfixiriq postage stamp of As 6'-
other document to be attached, 

OArlLUNG UP THE APPLICATION FOAM 
0 oviC 50,-to; crest hO in tire 'prOcaton torm published in Anrreauro to 	this 

Y tlll0ze On original or may gel Ihis for photOcopied or typed rtl/ o, T0OIsc3P ';ze whte paler (21 cms x30 cms) in double space on one 'to  of V, 	Otope, Ii nfl :' 'tor/ apolrcelmo lorm -?nnuring that its format is sony n.e nanre as pslstiohe(; by tic Sangathan in this advertisement or may down 0 f(om re 33O9aro3n webof i,kvsaflgQthaor - While filling information 
Jo in boxes relating to narr,' address fathers name etc one k 

Cx) 
Apptications have been invited only for the post uf Post Graduate Teachers, 
TraIned Graduate Teachers and Primary Teachers, rppticatioots for ott -our posts may not be submitted, 

exi) Since Stage - I, Examination for all subjects of Trained Graduate Teacher: at 0 
all subjecisof Post GraduateTeachers will beheld simuirarieouslyon 21 12.200 
at two duffcrcnt times, trierofore at tire nost tile candidate 

Ciii appty Only 
for one Subject in TGT and one sublect in P31 Outeyory. However In such 
cases candidate will have to fill up two airpurara 

o-1 mr. orrie' br TGT subleci and one for PCI subject. 

mill rite candiattes who do not receive (heir Ado-it Care far lit ''ipe 0a ii'i.;rioti aid) ct to touch with the Assist0nt 	Comotlstlo1,i ot rime Rorioriat OlAce of i'Ocsdr-, 
Vldvotaya Saogatti00 at the aforesaid atatloas tot rohieli hr ruivijidates iiauu optiti in 
the applicatIon forms atangwjth proof or ttrdr haeir.g applierl lot- the pest ox 2' 
December, 2tJO3 betwe 	11.00 AM to 1.00 PM, Pror-iOieea, ,hdrnjt ('ares would he Issued to such candidates 	

The casttjda(ea may ate iSIn'trii iVS Cv ' c-mail coe@kvsangat/n.org  Jong with their name, foitrerti'nan te  date of birth and post applied and subsequently may 	collect their duplicate sdnrit card on 20.12 2003 between 11.00 AM to 3.00 PM from concerned Regional Office KVS. However it 
may be made clear that without admit card no candidme will tr ttermttted to enter the coamitiation  htt. 

'en rio oer,00en the names / woros or block letters only. A,oplication Forms will not be 
ppiied by the Kendriya Vidyalaya 

PCI (English) 

Sangathan or Kendri,i, Vidyalaya (s) 	".i' 'dilates admitted to the PGT(PhysicS) 
examination will be sent Photo Admit Card permitting 

.ini to lake the examination 	No candidate will be permitted to appear in the irrorialrn without the Admit Card - PGT(Economics) 

reo'eiviriy the admit cards, car.ot,d,rtes Should verify that the photographs signatures 
crded on the -.(Maths) 

appircairon iorni and attendance sheer and printed onthe admit o ir 	'denrtcat and ttwne is no variation of any kind in the F'GT (History) photographs and signatures, to 1  u-aiat,' .0 bitt iii he so/clones appended by hirrdtter at different ptaces his/ candidature will be cancelled 

o application forms are lobe processed in computerized system, candidates should 
.0 specrar care that entries made 

in the.applicatibn fdrm are cleat, legible and 
''ptete. The Otindidtrle w i ll be solely responsible for an adverse decision on his! 
o,sieidarure TGI'(Eflglish) 

duets illegible or misleading entries. Appi,inations which are illegible 
se nriccmpletely/ incorrectly hInd, 

riot accompanied by tie prescribed fee shall be imarily rejected. TGI(S.Sl) 

o canrt,ijatus nirould note that r,o rvqueat for change 01 stobject or Post or centre as 'outed ognally 	by thorn IGT(Sartslcrit) to 	iii' rrCplication term ShotI be ebterfained by the 
t'3thart under any CirCurrist3rice.- 	

. nit lilting 	tnis'ner appticslion loin 	lIre candidate sfrould i-arefutly decide about his! 	I choice of the subrict or poor - c nrolcrenco PAT  L of the cente of the esamination If a 	1 '0iclte n/cores 	to narrres 	moOjiran one notot ir. linT,DwT -- 

POST GRADUATE TEACHEHE 
Q,Sub'ect Codes 

[[J 	PGT(Hini) 

LIIIJIi.IIJ 	PCI (Chernistry 

LIIILI1 	PGTlCommerce) 

',PGT(Bology 

LIIIJI. 	PCI lc;eography> L.I1'i 
TRAINED GRADUATE TEACHERS 

Codes 

LiiJIi 	TGT Il/indil T 
LI±.,IIL...aiij 	tt/T iScotocel 

Lii i._i 
OGTIM$thsi J 

PRIMARY TEACHERS 

- , --'"''''' 	' r tie Frames or 	Subject oHered Code I reto,- win, 	 -, - 
C 'td)AT 

fibtO lot 	cow 	.'iimmunrcnbnn  is re.- ri','ed by lie Sangathan 
too' net prvncnnt enrtttloyen, .'.'tfticidincg thocandidato trot-i appearing in the writter 
usterviow, his, her applicatici! r: , irididature will be-rejected 
oted candidates will not be irtlorrned of the result imidividualty for stage -i 
notation but it will be available oil. website Www.kvsangsthan.org 

 Ofl 20,01,2004. 
Jnrrtmerrt orders to tire selected candidates will be issued by the Sangathan. 
SOngatharr may at its discretion recommend higher initial pay to exceptionally 
'led and experienced candjdate 
'dosing in any form will disqualify a candidate, 

.ca/rta must read the 'Guidelines' beforetilling up the Application Form and must 
e,-!Lnp_ci,r, 	

filled as"j) 
ration turnished the re/n would bo us rdecidifl&)jIjty suita i ity 

applicants for being called for written examinatios!ihtèiew Applications 
ed correctly and not as per the 'Guidelines' are liable 10 be rejected and the 
of 

such rejection, would he ion the applicant(s); The Sangathon will not 
ann any clarm for such rejection. 
'angorlian may take up the verih 	ion of eligibility of the candidate at any point 
no tome, to or after the Conipletlri of the formalil les.- if found not etiglbte, the 
Suture- shall be summurily mejecrod, 

srigattian may slits discrohon hold re'examination as'and When necessary, 
Spincatoria r000rved icr tirrrwilt be acknowledged by returning the self-addressed 
.3rd attached, 

-dates senvnrng in any recognizol institulion! organizatioutonomousbodo!. 

- / Dci will be paid for appear-ing in the wrItten'tesfsddittf,,beW 

'ed csndidafes are liable lobe posted anywhere In India baed upon the vacancies 
ole in specific regron, For teachers of Kendriya Vidyalaya(s, services are however 
arable to any estabtisfimerit of ((VS In India or abrCad. -- 
edcandidates will be entilted to various allowancesnsadmIssibtewrthe 
1 Govti ((VS Rules.  

ad candidates will initially be on probation for two years hdtiich is etCndabfeby'5' 
oar, t rrecessary. 	 - , 	 . 	-. 
tier nuicrber of vacancies for initial posting are avabtabte in the Vidyalay' of 

Eastern Region, J&K and temote areas of the country. 
oust for change of place of posting will be enfertained. 
atiore should ONLY be submitted for the post to':- 

KENDRIYA VJDYALAYA SANGATHAN 
P.O.BOX 4624, 

NEW DELHi -110 016 

	

- - 	- 	 , 	rr 	no P,,flt!rl0, subject combinstionn 

Ill Plus two! Higher Secortdary/ PUG! Intermedic,.. i Class Xli I 
Physics, Cherrnistry, Mathernahcs 	102, 	RIco, s, Ciiemniisnry Borsny/zoolo9y 03. Chemistry, Botany and Zoology 	1)4. Physics, Botany and Zoology 

08. Soctal Sciences (having at least two subjects out of History, Geography, Economics 
and Pot. Science), 

18, COmmerce/AccountancyiBusinessStudies 
99. Others 

(2) Graduate degree 

01. English Literatut-e as one of the main 02. Hiridi Literature as one of the main 
subjects. 	

subjecls, 	- 
bemistry, Bo ' oologv'i 	04. Physics, Botany and Zoology 

05. Physics, Chemistry, Mathematics 	06. Physics, Chemistry, Botany(ZooIogy 07 	Sanskrjt literature as one of the main subjects 
08. Social Studies (having at least two subjects ou( of History, Geography, 

Economics and Pot, Science). Of which-one must be eithei History or Geography.  
09. BA.. (Hoots.) in History! Geography! Economics! Pol. Science as a major subject. 
18. B.Comj B.Com (Horrs.) 
99. Others 

	

(3) Post Graduate degree 	 - 
10. English 	 It. Hindi 	 12 Physics 13, Electronics 	 14. Applied Physics 	 iS. Nuclear Physics 16, Chemistry 	 t7, Bio Chemistry 	 18, Economics 19. Applied Econonntics 	20. Business Econonrrcs 	21 Commerce 22. Mathematics 	 23. Applied Mathemalics 	24. Boianv 
S. Zo1 	- 	 26. Life Scionces 	 27. Bio Sciences 28.'enelics 	 29. Micro Brology 	 30. Blo Technology - 31. Molecular Biology 	32, Pfant Physiology 	 33. History 34. Geography 

MIII2LCENTRE CODE 	FOR 	EXAMINATION 	- 
Rangalore 	01 ' 	 Bhopat 	' ', 	02 Chonnaj 	03 	 Delhi 	 04 fiuwahafl 	05 	 ((olkata 	 06 Luctinow 	07 	 Mumbai 	 08 ! hmedabad 	09 	 Liibaeswar 	 1 0 Chandigarh 	11 	 Dehradun 	 1 2 f'iydersbad 	, 	1 3 	 Jabalpur 	 14 Jaipur 	 1 5 	 .Jammu 	 1 6 l'atna 	 t 

atrons acqurred by the candidates should be strictly in accordance'with the 
oud qualifications and candidatir st'toutd not seek cldim otequivatence of their 
attons with that of a qualifications as asked for.  
tdidato Should not till in the qualification in the application fortih for Which they 
peered in any of the examinat,on or whosf result me awaited WithhettiJ not 

!iMINATtON CENTRE_CODE.F0RSW 

ttangalore 	21 	 - 	Bhopat 
Chertnai 	23 	 Delhi 
Guwahati 	25 	 ltJfiOia I r'cenow 	2 7 	 Mumbai 

LLX,MINATtON 

22 
- 	 24 

- 	- 	26 
28 
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79g/2571 799/27 ?'7 AX 
8-1/PGr(Historv)/os s(GR)/J 	 O2O2.-2 005 

OFFER OF PROVISIONAL ?PO1NTMEk 
ON CONTy TO THE POST O Tstory) 

With. rcfrncei-o h/hr application. tcr the chove post 5nt/Km/5hrt. Gangaarn Meeria 	 j 	icr'&v 	iorrd thQt he/she h̀ as btt'ri 	ected for oppo1+ffiPrr n prv'cic 

	

gaint the post of P(Históry) 0 	KcndrV. 
5than 	the: pay. ce of .R. 65 QO-2OO-1o5oo/_ . 

	

nd posted a'tKcndri Voy&aya j.ssarri 	r/ Sc vnU crcw 	ovcc 	'd cflier bh.fts tr uddv -si 
y 	c 	 cidryC Y:dy&cya 	rg rcm ernpoye. Th . . .offer of ppoirttienf 	ubject ro tht cQididtc 

o' dedrd fr• 	c PT(Htorv,' 
by 	c 	Civi I Surcri. 	'1h 	pro'/or 	'ortrre 

Gagaraxn Meena 	 44 
, 	PGT(Hlstory) 	

tc 	or r 

cor1rt1ee 	rzi u, w, 	cw,rovcj o(- 	it 
corut dtcijcd 	rv irr-o ih 	br r. 	0i,-_ 

riyc Viryay c  5r+v' fr' 
by 	p1ov- 	vco

1 rcy 	r ar 	g'v 	rter- r--/ 	 reorrr , rdoi. n/ firr 
hc'i' 	a'i cjc' 	 rev 	cr 	tid ue 

r- 

AS 



Vidyyo. Sangathan for t'.SeCi- iOV and recruitment i 
0 	Y°' 2OC 

This provisional arpointmt is for 0, period of one year 
or conclusion of enquiry giviro its report whichever is earlier 
It is darif led that this provisional appointment is purely 
temporary and wifl not confer any right for regularization 
senioriiy etc. except in accordance with the terms and 
conditions herein. 

In case before comption of the said enquiry, the 
period of one year expires this provisional appointment may be 
renewed by the offeree and the discretion to continue purely 
vests with the offeree. 

In case, the enquir 	Committee upholds his/her 
selection,, the present provisHnal appointment will be deemed 
us appointment letter 	 Cr bass w.c.f. th 	atc o 
joining of the apointee. 

In 	case 	the 	e..uiry 	committee 	gives 	a 
ort/conc!usjon/reco( c/fj fld ino hlz/her 

sceciion ries not been car d out in accordance with the' 
eection procedure thei th \resenf offer wiN be withdr;w 

	

owever, he/she will be qiv 	.eIaxation of one year's age and 
be deemed eligible 'ticipate in the rext select'L 

thereafter 

In case the enquiry co 	ittee upholds his/hen ;election 
He/she wH! be on probacr 	ef the date of 	oininq for 
2er0d of two years which n 	be extended. L/ponsuccess - : 
comietlon of probation 	hc/ke 	will be confirrnen in 

- 

vac biUl-y f permanent  



•( 	 ;c 
: 	 \e, 	5 )re9flOm 	•/C\•&.: 

CC:mC C 	OE O i1C irrie. 	acceptance ':iI c 	oirii as 
rre.dccJ TCST, sh 	wiU be declared tcrv:•c'icHH 

unfit and the offer of optoinj -ment would be treotcd as 
withdrawn for the present. However, her appointment would 
be kept 	abeyance untfit her confinement is over or' cociusion 
of enquiry whichever is eoHier. She would get herself 
rredkay re-examined six weeks after the date of ddiver 
and her appoiitment wouid be subject to production of tvedical 
fitness certificate from a Civil Surgeon. She would indicate 
when her delivery is expected and also should indicate the 
date of delivery so&n. after it has token place. In case, the 
candidate fafls to comply with these instructions h 
candidature would not b 	considered and no fur1hr 
correspondence wii be entcr±ned in this regard fror her 
On production of medica 	+ss certificate 1  she wh 
appointed to the same pos. 

bs 	- f -  first jHfr 	 5c 
PG'T(History) 

	

L)urhq the provic.s 	ntmeni and thereafter, 
J' 	• 	 :..•. 	 0f 	t -h?. 	appoint. 	1: 

	

rcbh by one month.. 	o either sHe withaL: 
'easor being assigned, th:: 	The appointing o.uthc 

	

however, reserves the ric 	rminate the services o 
appointee before expiry a 	tipuiated period of notiss.;• 

	

pient of sum ess 	to the ay and ci iowa 
the teriodof mo I 	 d pction thereo 



5 	OTher 	terms & 	Canditjons 	of 	service 	governino the 
aoirrent are same as laid down in the Education Code for 
Kendriya Vidyalayas as amended from time to time. 	Sire for 
Kendriye 	Vidyay 	Sangathan Employees, Weftare Scheme 
has been introduced with effect from 1.4.2002 joining the 
above scheme is compulsory. 

'The appo tmeni-  is pravisiond as stipulatedi Pra- 
and. is subject to the Schedule Caste! Tribe certificate being 
verified Through the proper channel and if the verification 
reveals that the claim to belong toSC or ST as the case may 
be, is false, the services will be terminated forthwith without 
assigning any further reasons and without prejudice to such 
further action as may be taken under the provisions of the' 
Indian Penal Code for producvon of false certificate" 

in case of any dispu 	or claim against the Kndriya 
Vidyalaya Sangathan, in resct of service or any contrac. , . 
arising out of or flowing frorr this offer of appointment the 
Courts of belhi alone shaU hc.-Ve. jurisdiction. 

if he/ she accepi 	e offer on the termsand 
conditions stipulated he/ sh Nould send hisl her acceptance 
immediately to this office 	receipt of this memorandum and 
join the Kendriya Vidyai.iy: iientioned overleaf. Necessary 
proformo for the purpo 	forms are enclosed here.wth 
which should be submitted 'ø the concerned Principal, after 
gethng the some duly completed in all respects. 	Thr5 
acceptance shoula reach i} undersigned in any case by 

1402-20Q5
. If the oifr is not accepted by The said 

date or after acceptance ft ke appointee does not report for 
duy CA t fe 	 NO,d Kendrya Vidyaaye hy 
23-O2-.2OO5 	, this offo' of appointment will automaticly 



stand carceed and ?O 	icr correspondence wiH H 
eert(.d 	''ic' 

9 	 of en 	f.otj0 will be considered c m: 
once for WCh 	 h,ent av extend to dismi:s 
from t-e serviccs 

13. 	c/sa 	no 	 transfer withn 03 years ct 
nitcJ Qppotment, if th ofer of provisional appointment i 
deemed as reguor Opon.--enf 	He/she is liab'e to 

11. He/she will be eUgibe or the New Restructured befined 
contribution pension system Iy as circulated by KVS (HQis) 
vide 	circular 	No. 2 -i7/2Oo34/KVs 	(Budget) 	dated 
08/12.03.2004 and Fb 	t 7/2003-04/KV5(Budgej-) doted 

( U, N. KWRjy ) 

ASSISTANT COMMi51t- 

angaram eena PN-54 
rLhn Naràr Cblony;Gopalpura by pass 

0y )r-WC rcsc 	: 

yoaya 	 i 
accepts 	the 	offer 

appointment he/ she shoH:bt relieved imnediately with -;-'-;• 
instructions to join his/hr 	w post under intirnao to 
Sanathn. if the appoinT.-t 	not working at present in H- 
Vidy&oya this rneror2H. Yl ioy be sent to th 
Vidyai0y0 forthwith under 	ation to the Sanga.ftian 



-A -- 	 "I-. 

Vivc-v 

r 	• 

cose hc/ sh.e de not cH .• the stc+cd dotc, this 
e 	'mec, 	 This 

further subcc- to 	odt 	of-  certjfcotc 	etc. c. p 
Artide 49(1) of E&c0 - 0 r, Code for Ker1driyc. Vv0y05 Thc ccnddcte b cflod o 	H 	s/ 

 
her duties onv ce' 

if ico. 	of oriroJ certfjcotes end or 	bissior of 
recusii-e for,is/ stc.temnt duly completed in a restects 

Those appointed under SC/ST quota may be a.i!owed to joir 
duties only on roducti)fl of 

 
original certificate mew 	edin 

para 6 of the order Th . 	ey •re also requested to check the 
originai CCr1- ffCateS in respect of the quciificatis of,  the 

intee employee and Satts - '1 themselves that the opoir 
possess requisite quaificci-   for the post he/ she is 
ocJ to. T 	 •-• 
the foininq reportitseN rec-'diny his/ her satisfactø

certi ico-i -e produced 

_ t \ 	 • 	- 	 • 	,',  
.ç 	kv5 	!\W )• 

or 	orc 1- i 

4SS1STA. NT CCM.I C 
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,1ic113 57 	 fl,(ich !dl  

Promotions effected on the basis of the consolidated 
select list will have only prospective eftOct CVCfl IR (SOS 

where the vacancieS relate to earlier years. 

rticle 57. Foreign Service Terms 

The Central Government eriiployees or State Govt. erriployces, 
ppointed on deputation on foreign service, to posts in the Sarigathan, 

jill be governed by the terms and conditions 01 deputation as agreed 

) by the parent Department and Sanqathan. 

rticIe 58. Jurisdiction 

In case of any dispute or claim arising as a result of 
niployrnent under the S;rriqalhan, (1 -1c,  Central Administrative irihurral 

lone shall have the jurisdiction. 

57 
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OPII  

KEIN -DRIYA V1fljALjyA SAN GAl HAN 
1UG1ONAL OFFj(iE : GUWAHA'I1 :22. 

T)atecj: 27-0.1-2006 

MEMORANDUM 

With reference to this office letter of even number dated 02-02-2005 vide Mich. you 
have been offered.provisional appointment, on contract to the post of Post Graduate Teacher 
(History) as per terms and conditions mentioned therein, Accordi ly you 'have joined your 
dntis on 19-02-2005 at .Kendriya Vidvalaya, Missarnari. 

The period of said. provisional appointment is extended upto 30th ApriL2006 or 

conclusion of enquiry givin,g its report whichever is earl Jer. Other terms and conditions of the 

provisional appointment will remain the same as mentioned in the letter referred above. This 

extension should be understood in the context in which it is made and by this extenjon the 

provisional contract employee doss not get any vested right to claim for regulai -ization in KVS. 
This is uhject to further modification with reard to extension of time. if any. 

(U, N. Khwarey) 
Assist ant Comm issiommer 

'hr. O.R. Meeria P(jJi (Historv. 
Keiidriya VidyaJaya, 
Miesam an. 

Ditributjn  

PrincipaL K.V, Missam ri with the Instnic.ip to deliver the letter to the individu by Ot)talning receipt of the same. 

Deputy Commissioner (Admn.), KVS (HO) New Delhi. 
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Kendnya Vidyiaya Sangath n 
All Region Oftices. 4. 	L 
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.ub: 	Offer of proviiutn'J Iippointmcnl n cOn1rc'. o '.hc post of 
P01 /TGI7PRT. 

S /Nid.rn, 

Jn continuation to this office letter f even urnber dated 13. 
1.2006 it is to jnfomi you that it has been decided by the 

:cornoetcnt authority that the period of provisionni ppornmcnt on 
contract to the post of PGT(rQi'IPRC eppointed in the year 2005 
on direct recruilment basis be extended up to 301  .Jne 2006 or 
conclusion ofepquiiy givbtg it$cport wbichevcr is earlier. Other 
terms and conditiohs of the offer. isued to the candidates will 
remain the same. You are therefore rcqested 10 tnke n ec cs c nry  
oction in the rnattcr iccordingly. 'flic tcx I of Ilic rnc:iwtuidu:n to bc 
issued to the candida.cs is cnclosed hercv i1i. 

ftit let !y, 

cL; Snvasv3) 
J;t  

.rs :tbove. 



:.KENDRJYA VIDYALAYA SANGATHAN.! 
18 Instt'uttonal Area Shahld Joel Slngh Marg New DelhI 110016 

The Korrdriya Vianurays Sargatnan IK.V.S.) is an aulorromous organization under the Ministry 01 
lean Resource Dexvlapinen, Govt. 01 India. K.V.S. intends to recruit Post Graduate, Trained 

Graduate and Ptrrsaty Teachers torts schools spread all over tndia. Applications are invited in the 
irescriond lormat (as per urirreaure errclssed( from Indian Nationals for recruitment 01 teachers in 
(VS Jor the year 2005-2006 tsr lilting up of vacancies (estimated to be more than one thousand) 
and for drawing a panel of candidates. The rJelails of the post and eligibility criteria etc. are gives 
below: 

PART. I: DETAtLS FOR VARtOUS POSTS 

A. POST GRADUATE TEACHERS 
PAY SCALE: Ru. 6500-200-10505 
UPPER AGE LIMIT: 40 YEARS (as on 01.01 .2005) 
ESSENTIAL QUALtFICATIONS 
p 	Two years integrates Post Graduate M.Sc Course 01 Regional Institute 01 Education of 

NCERT in Ilia cvncvrrrnj oubtact with atleaut 50% marks in aggregate or Mastery 
Degree from a tvcvgrtiuvo University with at least 50% marks is aggregate in the follow-
ing subjects: 

S,LNanre of Past Subject(s) 
aj POT (Engrishl J 	English 

POT (Hindi) Hinci 
POT (Physics( PhysicaiEtectronicsyApplied Physics/Nuclear Phyaica 

.._LPGT (ChenVstry( stry/oChemistty 

POT (Econorniuvi : 	Ecoroomics/ Applied Economicu/ Business Economics 
PGT lComrrrercei / 	Commerce with Accounting / Cost Accounting I Financial 

Accounting at a Major subject of study. Holder 01 degrees of 
54.00rn n Apptied / Business Economics shall not be eligible. 

ptlGT(Maths) Mathematics/Applred Mathematics 
h. PGT)Biology) 	jBotany/Zootogy /Ufe Sciences/Sb 	Sclencesl Genetics! Ml- 

ma Biokngy/Bnir. To Mobo 	ecetar Sb/Plant Physiology 
provided they have studied Botany and Zoology at Gradua-
tiort tevel 

L PGT(Hlstsry) 	J_History 
I. -  PGT)Geography) Geography 

- r 	rrifarnsrerrl quauvicatuon trots a recognized University. 
r) Pr ftcfency In leaching through F-lindE and EnglIsh media (will be judged by way of descriptive type written esamirratioqr of +2 standard). 

Deatrabbe; Knowledge of Computer Applications. 
1. TRAINED GRADUATE TEACHERS 

PAY SCALE: Re. 5509-175-9000 
UPPER AGE UMIT: 35 Years (as on 01.01.2005) 
ESSENTIAL QUALIFICATIONS: 
r) 	Pour Years Integrated degreh course of Regional Institute of Education of NCERT in the 

concerned subject with at least 50% marks in aggregate; or Second Class bachelors 
degree with at leaul 50% marks in the concerned subject(s) and in aggregate including 

- 	 elective and tooguages in the conrninstien of Svbiectn as rindon 
S.No./ 	Name of Post Subject(s) 
a. 	TGT)Englrsh) I Ensliyh as an ect at Degree level 

TGT(Hiedi) Hindiau an el t at Degree levet 
o TOTISociat Studios) Any tws of th History, Geography, Economics 

=G e 

and Pol. Scie one maul be either History or 
Geography 

J, jT(Science( Chemistry, Bo logy, 
a. TGT(Sanskrit) Sanskrit as an elective sabjecf at Degree level 
." 1GT(Msths Maths with any two of the following ssbjects: 

Physica/ Chemistry! Electronics! Computer Science! 
Slatistics 

abs. or equinalent qualiticatron from a recognized University. 
Prol.civncy in leaching through Hindi and English media (will be )udgad by way of descrip-
tive type written eaamination of +2 standard). 
Desirable: 	Knowledge Of Computer Applicatisns. 
PRIMARY TEACHERS 	 - 
PAY SCALE Re. 4500-125-7000 	 - 

UPPER AGE LIMIT: 30 Years (ason 01.01.2005) 
ESSENTIAL QUALIFICATIONS 	 - 
i) 	Senior Secondary (Class XII) with 50% marks. 
a) 	JET . alter Senior Secondary (Class . XII) or BEd or equivalent or SOlEd. 
vi) Proficiency in teaching through Hindi and English media )will be judged by way of 

descriptive type written asamination of 10th standard). 
Desirable: Knowledge of Cortrpater Applications 	- 

E SERVATION  
on reservetion of vacancies for SC, SI, OBC, Se-servicemen and Physically Handicapped 
rndidatvs will be as per rules elSe Government of India. A person who has served in any rank 
,rrvrher as combatant or as a non-combatant) in the Armed Forces (Army, Nary and Air Ferce) 
li only be eligible for reservation for En-servicemen, 

PART. It: ELIGIBILITY/AGE RELAXATION 	 . 	. ---- 

LIGIBILtTY OF APPLICANTS 
applicants must Intl/I the essential requirements of the post apptied for and other .aor,ditiotse 

pvlaied in this adnerrisement as on 01.01.2005. Befere applyIng they must satisfy themselves 
.0 tnny possess toe Ossontial qLlatitications prescribed for various posts. The appticstlons of 
,sv carrd,sarvs not tattling the essenlial rlaalificatisns and Other reqairement will be summarily 
,ctvr: and no cstrespondvnce will be mode in this regard. 
JE RELAXATION 

anahorr in upper age limit will be as under: 
Ups a manrmum of Five years in the case of SC/ST candidates 
Uprn a maximum of Three years in the case of 090 candidates 

- t.tytv a mavimvm of Five years for persons who had ordinarily been domiciled In the State 
of Jamrnu and Kasirmir during 1.1 .as  to 31 .t2.89 
Uoro a rnarrrnam at Ten years for women candidates. 
Upto a maaimvrro of Five Years for Govt. uervants/KVS regular employees. 
An ea'survroeman who has put in not Inst than 06 months continuous service in the Armed 
Forces (Army, Navy and Air force) shull be allowed to deduct the period of such service from 
'Is ucriat age airlt line resultant age does not eoceed the msoimam age limit prescribed for 
Ire nost by more Iran 3 years he shall be deemed to satisfy the condition regarding age limit. 
Iris is vpplcaore for the posts 01 Trained Graduate Teachers and Primary Teachers. 'For 
ye post 01 Post Graduate Teachers, the above will not be applicable. 
000 a rrvvrryrn at to yvars in the case of SC/ST candidates and 8 years in the case of 
000 candidates serving as Govt employees in accordance with the Govt. of India inslrsc- 
roes. An applicant Claiming age retaealion under this pare shoald produce a certilicate from 

bin/her emplOyer to the effect that he/ she isv Govt servani as on the clatc ,  of advertisement, 
(hi Upto s rnanrmurn 01 tO years in the case 01 Pnyvrcaly Handicoppeo 
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED 
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS (v.IGIBLE FOR MORE THAN 
ONE CONCESSION, ONLY ONE OF THE CONCESS1Qta5 OF THE ItIGHElT PERMISSIBLE 
LIMIT, WILL BE GRANTED. 
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SCIST, lIE/SHE WILL BE 
ALLOWED 15 YE.hRS 1,0,10 YEARS FOR P . H. AND 05 YEARS FOR SC/ST. 

PART- III : FlOW TO APPLY AND EXAMINATION FEEJAPPLICATION 

i. Application must be submitted In the prescribed format published in Anne,,urn of this 
advertisement. The application formal can also be downloaded from the weboile of the 
sangathan roww.Irvosngathan,nlc.in 

r. Candrdales desirous to apply for more than one post Should submit applicarro.is for each posl 
accompanied by the prescribed fee and necessary enclosures for each post ill separate 
envelopes. - 

ti. Applrcants cannot apply for more than one subject in each category of POSI (P.G.TJT,G.T) 
in. Envelope containing the application must be superscribed in bold letters as - APPLICATION 

FOR THE POST OF ) PGT/ TOT / PRT) in (name 01 Subject). 
n. Daly filled in application mast reach at the following address latest by 25-03-2005.,,,,., 

- 	 KENDRIYA VIDYALAVA SANGATHAN 
POST BOX NO.4624 
NEW DELHl-1105t6, 

EXAMINATION FEES / APPLICATION FEE 
t, Candidates will have 10 pay a NONREFUNDABLE APPLICATION FEE OF R:.300/.hree 

Hundred Only) by Demand Draft oily in favour of 'KEIIDRIVA VID NOA'I HAN' 
payebl tNr3,,pt/owith his! her application. The fee aent through P0/ Money 

ssed Cheque! Currency note or the Treasury Challans ate, will not be ci.-.-
cepted the Sangalfnan and such applications will be Ire3ted as honing bean re. 

- celeed'*ithouf fee. Separate foe Is to be paid through separate bank draft fo r each 
post applIed. 
The refund of the lee will not be allowed in any case 
The bank draft shoald be valid for as least 6 nrontlrs lrom Lite rate at puslicatrorr Cl this 
advertisement, in the caee of local pay orders issued in lii.'a ut D.trnzrncf Draft, the validity 
should be six months or three months as applicable. 
No fee Is requIred to be paid by SCIST/Ex-aervjcemen cabogorie& Physically Handicapped 

persons are also exempted from payment of fee subject to the submission of photocopy of the 
prescribed Modlcel cenllfboate bossed by a Goal. Hospital, duly signed by '.Jhief MedcJ Officer. 
Similarly, the candidates from SC/ST/Ex-Servicemen categories should elsa enclose a photo-
copy of certificate Issued by competent authority. In the absenc.a of sucit proof and it note. 
has been paid, the application wE be rejected on the ground of lee not paid. No comespon-
dence or proof sent later will be entertained. 

0 PART..Iy"MODE OF EJ.ETKND 

The Sangathan will hold written examInations as per scheme of eearsrination given ,betow,-foq 
159 (ecruibnent to the above mentioned posts at Abmedabad, Bangcbore, fttsopal.ggp, 
Chandlgarh, Chenrnal, DelhI. 'Dehradun, Guwq)).v  Hyderabad, Jabalpur, 	)9Jaipur, 
Jemmu, Lucknow, Mumbel and Petna. 
The centres for the eaamieatlonx as mentioned above are subject to change at the discretion 
of the -Sasgathun. Wirite overy.efforl will be muds to allol the candidateri, the centre of his/bar 
choice for the.sparnination, the Sangaslran may stilt discretion allot a d'rlferent centre, to the 
candidsld In coos clrcumstenr;es so warrenl. No request f or ctrunge tb euartnitiation centre 
once allsrl'd will Ire snlertaln,,cJ and the cerrdidairt will have In appear at the altrroatarl ceerre a t  
his/her espaiises, 
The mode 01 selection shall inch_do a wrrtlerr testt eearnrrratiorr, prolici' ncy lent and sorsOral 
Interview. 

I. The wrItten eeamiealisn will be of two types i.e. Objechve type  and Deticriptive type. Paper - 
(General Paper) will be contaIning 120 Objective type quesllonn with four msibpbe choice 
answers in the ssbjectaIike General English (30), General Knowledge/General Awareness 
(30), General Intelligencef.Reantng (20), Numerical ability (20) and Teaching Aptitude (20). 
The duration of the paper will be 2 hours. This examination will be immediately loltowed bye' 
Descriptive Test of I (one) hOur duration i.e. Peper - U containing qualions in English and 
Hindi langsages to test the bilingual competence 01 candidate. The lotal burstion of Paper-I 
and II will be three hours. - 

There will be another Descriptive Type Test of three hours duration i.e. taper - III, which will be 
held in the second shift containing long and short questions pertaining to Subject/Post for 
whrch a candidate has applied. The candidate will be required to answer these questions in 
descriptive manner. 
Ills essential for all candidates to appear at all the esaminationa as per above details. In case 
a candIdate is found shserft in. any of the tents, his/her answer-sheets will not be evaluated. 
For the evaluation p.urposea,no.negative marking will be given. The Schema of wrItten 
esamlnafion is as undar  

SCHEME OF WRITTEN EXAMINA'TlON FOR THE POST OF POT. TOT AND PRI 
SI.

I. No 
Nane 
of Poet 

Date of 
Expm' 

.Yyj/ 
Pope 	Ira 

i!fcuIt 
evl" 

Timings 
' 	.' 

Paper 
'"' 

$ubjocl(s) 
r' ir 

ToaI 

 PGT 21/0512005 Ob)actjire'iPostV 
:' 

1 
GraduatIon 

0900-1100 his 
' 

- 	 I 	' 
- 

General, 
Paper .  

120 

riptive +2 Level 1100-1200 hrs ii Language 40 ~De;, 
Proliciency 

riptive Post 1400- 1700 his to Subjecl 120 
Graduation - Paper 

 TOT 22JO5/20051 Ob)ecttve Graduation 0900-1100 hrs I General 120' 
Paper 

Descriptive +2 Level 1100-1200 hrs Ii Language 40 
Prof iclenc 

Degerbpytive raduittic 1400-1700 hqs ., 	(Ii 	- Subject 	. 
Paper 	" 

12,11 

 PAT 23/05/2005 Objectiv '+2, Level -' 0900-1100 frrs .,t General 120' 
Paper' 

Descriptive loll, Std 1100- 1200 hro Ii Language 1 40 
Prof icienc: 

Descrltive + 2 Level 1400 - 1700 hrs Ill Subject 120 
, p 	.' . -, Paper - 

The above scheme of esarnir 
for PGT, TGT or PAT whioh 
elfor't will be made 10 conduct 
category, there is 'a posalbilty 
and PRT may change due 
lion for these posts will be no 

es)cept áhbge in,the order f date(s) 
'upon number of candidates. While' 
f: da'lea mentioned above for each 

4p$tovaglip46tll)f0r par, .TGT... 

The candidates performn'I!i 	 based on the markCeued 
and merit -rarrking secured by candidate, opts a cub off percentsgtr as decided by Kr/S, the 
descriptive answer shaets of Paper II and Paper III will be evaluated further in respect of only 
those candidates who are shortlleted on the - basis of.Paper-I. However the marks secured by 
these shortlisted cand dates in Paper I will not be Included for the Ilnal mart raektng While 
processing the final resslfs,oriljrfhoee c.andldafea jelll'.be,rinc(uded'who f3av eobtqlned a pro-
dote m ned cur off percentage of marftti In Paper II and Paper Ill Only those candidates will be 

i. A0 

"s/I. 



- call I fcr the Inter-rise '.1815 lUICO sIrtal-: 	,: .0 rot l,ssoC an the perlorrrwrtke 	Ceo Cat 

ct,n 	ej in both the tictscrip:ve a-aii'.iltat .rC i.o. Pripir t and Paper li. 

S. I to Sana2rarr wilt make pteiiininary:otnrtirry 51 lii Ire apriications a .loletnwie elrrbrl.ty '.4 

crarat 	before the WriticO Tests. F-rttric t r1l LI cloChiatO has to attach aitsitted coprer 
at 4r.uitthcatrcn cerliticaks. ma,k-c!rsetrl, caslC.. - CIrory etc. for dotefntrnnrg ehyiticty. 
kaatorre,. in case soon at the time of trrrtknir.ary .  rcrutiriy. a candidate is allowed to appear at 

the itt.ron exarrrirraticn or even if catted for the IrrIr-rorOw cr11 such candidate does not luitilt any 
of ate laid down stection criteria, histlrer cafvkd t'r Will cc'iomxtrcalty be treated as caircelted 
enter after giwrg kitlee at appointment. Thorotorr. treloro surrmitting the apptication, Lite candi-
doirt rraatt asaze that he/she tutlltts all the cligibr 1ity criteria as lrtid down in this adVO(riserTreflf. 
11sf lrorcwvddahrte will be purely piPaisiorrat arrrject to eligibility being verified again after the 
teas arab' or bruicw. 

alto has been allowed to appeal at tire ,erktel test and or interview, clroutd rOIL 

perettno Stall herf she Is c-Ggthle to( appointment I'. rita ,ost. 
The Sangalsart memos 1110 right to cancel his/ trr cartrlkiature at any stage 01 the selection. 
if C is we as Per the prceislom'rs laid down in this rsdr.trriscmnnt. 

7. The duelinon at Sm Sangathasr about the mode of srrte0tion to the post and etigibilty c000rtioflI 
at the apicarrm shet be float and binding. No c5ru -atrovderlCo will be entertained in ttrirr regard. 

(I'3ITS TO BE AITACIIEI) WflTHE APPLICATION 
A flava Llodt of Rs,3001- (three Hondr&d only) ir' lavur of Kendriya Vidyaiaya Sartgattran, 

AmesCod.ptxrlloes of all the educatiunet qualiirnr.ttrclls, mark-sheets, dale of birtir, coated 
cysmth-cathgomy. experience etc. duly taggutt with application together. 
Cio seC addressed and sell stamped Poet Card by atlising postage stamp of Ash-. 

LAST-OATE.FOR RECEiPT Of APPLICAT)ONS : Cfi,032005 
Caindidabot imati seed oççllcaliot by omdtrtwy,  pots stor't apllcaflontI sent by Regd. Post/Courier 
we not amxrthid at Post Box adthetsrc KVS will nut be rbsponsibte for appbcatioflS sent at any 
odnwwf.twe (iscdmrg KVS c/lice) to sent by henri orathorwiso. Candidates are advised to send 

to otleanco to avoid any postal dobty. in such a manner that the same oiadyeli 
hellos the/sf4CtteErd dole for recal at ap4aiication. Ilintilarty, those sending application through 

:lxcerdseead sticreld also ensure that If reapplication linen the employer is sent well in time so that 
Cm same is mecohoxi by the last date. Stirrgathan will c-is accept any application received alter the 
fast dataii and mlii mimewy reject the same Post olive has boon given instructions not to accept 
any appiticaism after the lost data. Suth applicaticra s/il brt re-directed by Post Office at the cost 
ansi nde-of applihert KVS taill not entertain any corrr:lporrdarsce from such applicants and their 

rail) net be accepted tinder any cirtumabrates eeoc It proof of dospatcti is shownby 

a canddifie. IC/S icC we be responsible for any delay an the part of candidate/post off tee. 
Fleasom of Rejection: The following are the broad r'.rarnetero of rejection of apptication of a 

(I) Kort-mumript of trio iith appticotixxr in tine mat ne( ttesirost (Oncopt exempted category) 
(ii) 	i-nrc pm 

 
of any of ttvi documentary proof in tire t'.'rm of attested photocopies at qualification, 

rrtattofrrocts. Other cmtrlitiosle etc. 
(ill) ftowmerxmrjt of caste cct-titiailelsubcatogOry Cert'-idate,- wherover applicable. 
'm) Vml possiessing thdidcrofenlred quatiticatiorr utlo ct't sIt dpte. - 

Not Imaiflufing airy dl tic laid down efigibibty àmitéria ly Cut ott date. 
Incomplielfe appaticai or application not reccivOri on proper formal. 

CU100JNES FOR RU.ING UP THE APPUCATION FORM 	-- 
1) - -P.pplldamtaal wIad the Guidetinos' before fitting rip the Application Form and must errsure 

that no ce/untie applicable to them Is tett blaxsk or wrongly Cited as the Infomnatiop furnished 
theseins toontd be used for dcciding the eligibility and suitability of the applicants for being catld 

- for witicen eramrinatiort-tntrniew. Correct name of the course/degree must be written with 
proper rimsanclabse. Applications not tilted correctly and not as per the Guidelines are I iatrle 
a, be vjscreai and the or,xtt of such rejection wrrutrt boon the applicant(s). 
ISO 'r.intsrtrrtt1. hit in rlrc Ir plrCat'rYl trrrr!r arrhV:'in'J irr /.ntreuutc- to Irk ,enrrrtitrIvrr'ni and 

-nay ii45mr it n original or may girt this form ptrotocc ned or typed netitty in foolscap atze wttito 
itOtnOr t alas n 30 errs) in double space- on one rrftl of the paper or on printed application 
rOam ensruinrg mat its iornrat is enQc1f tIre same as published by me Sangathan in this 
attuextlsemrierrl or may downtoae from the Sngattra.r website www.hvcangathan.niC.in  - White 
biting intomtatktrt in Iliodi te5rs in boxes rotating to acre, address, lather's name etc., one boa 
should be kilt 5tarnk betoneer, the narntwrt' wsrttn. rtp:.tication Fornis will not be supplied by the 

Ke.n/Zira V'rclyalaya sarrgatazrn or Ksndriya VidyatI.a (s). 
The apçllicrLCon f5rrr. tell Cr be pro-rested in com'-terized  system Candidates should lake 

sçeo-al a-age that er,triCtL ratrdo itt try lyplicaliorr t,::ri are clear, icyibie and cortrplete. The 

canritdate will so SClci'1 trtrtportstsio tot any advers-- drrciiniort on hrs,' her candidature dire Irt 
tilotble or rr,slaacerng a'rrlrCs. /.pplraariorts which as illegible or are incompletely/incorrectly 
filed or not accarrittar ed by the prescribed fee shy be summarily rejected. 

nj lire cai'rdllOames shOuld note that no request for dlltanfttr of subject or Pont or centre as indicated 
emigirruJtr' try thOrn in the apptication lorm shalt be -ottertainod by the Sangtrtnan under any 
c,IturrwtanCc'S 

n) WtntnO ficirig his/her application form, the candidate- should carefully decide about, his' her 
chutice at the subject or DosS or proteronce at the centre of the examination. It a candidate 
indicates are nai'ncs of more than one post in TGIIPGT, histher application is tiuble to be 

al) The csuddales should fin up the appropriate codes for the pear/ subject' centre of examination 
in the appecagion tot-rn. The codes for various posts' subjects' centres at examination are 

..... 
POST GRADUATE TEACHERS 

PGT (tine/isis) 
_______ 
[) 	1] 

Post Subject Codas  
PGT (t-lindi) 1 	2 

PGT (Phy5ics) t 	I PGT(Chemistry) I 	1 	4 	I 
PGT (Economics) iJJ P01 (Commerce) 1 	6 

PGT(Maffrs) t 	7 PGT(Bibtogy) F, 	81 
P431 (Iliasomy) rLr PGI (Geography) r10 I 

Ttit.INEO GRADUATE TEACHERS 

TGT (tinajichn) 
-- 

L2JIIIJ 
Post Sub)ect Cod/s  

TGI 	1t-tirrdl) 2 I 	2 

TGT jS.Sej [JT1 TOT (Science) -L 2 	] 

rOT (Sar.sldit) 2 [j TOT (Maths) rr 

- 	- 	 PRIMARY TEACHElIS 
PAT: . 	 [ TT1 
Subject ottered Code (rater column no.12 of the appttcalton form) for various subject 
comb nations: 
)t) POrn heal lulgiten Secondaryf PUCllntermedtafe (Class Xtt) 
01 - Pirysins. Chernisuy. Mathematics 	 02, Physics. Chemistry, Botany/Zoology 
03. Onrrnnistty. Botany and zoctogy 	 04. Physics. Botany and Zootogy 
118 Social Sciences (having at least two subjects out of 1-Islory Geography, Economics and P01 

18. ComrerexweAacon.intancy/Businnss Studies 
ow. Orhens 	 - 	 - 
(2) Graduara de9eee 	 - 
at; En0lish LitasaSso as one at the main subjects 02. Hit di Utereture as one 01 the Subjects 
03. QmmeftCy, Boraery and Zoology 	 04. PhysIcs. Botany and Zoology 
05. Physics, Cherrdstiy, Mathematics 	 06. Ptnysics. Chemistry, Botany/Zoology 
p7. Swrnsbrni £Zemas,ao as one at the main subjects. 

Ott. 	Social Strrdir'.tn (hsxirrri it least two LtI'.rin'rlu trill 	ri Hitir-ry, .o'.17i1phy 	Or'.ortC. 

Scrrincr, 0! n'nlrrctr OilS r.lcSt I_a rotter Ill-la.'7 	1 

(nit. 	11.,\.. lHorts.) in lt r straryr t..CeOgraPtivr 

Ill. 	ft.Cionf tilComn iHOrrs.( 
SIt. 	Others 
3) PcetGraduatc l.mi.9100 

10. Errglislr 11. tOri-Jr , 

13. Etectromnints 14. Apptinct Physics 1'. Nu-,ltrar 	p.r 

16. Chemistry 1 7. ISo Cfrerrrstr'r R. Economics 

19 Applied Econorrrics 20. Businoss Ecsrrornica 21. 	Cryrnrrinrtcr' 

V. Mathemnlirai 23. Applied Mathematics 20. (totany 

25. Zoology 26. tile Sciences i 27. 810 Scrc-r.crnl 

28. Genetics 211. Micro Biology Ii. ho Techncilog, 

-- 31. Molocular titotoqy 32. Plant PhySiO!rrrj1 73 	HistOry 

34. Geograplry 
EXAUINATION CENTRE CODE 
Barrgatore 	31 tItle/pal 	 , . :.rr n r'rc. 

Dthi 	 :44 Guwatrali 	 .r ,  

Lntcknow 	 37 Mumbai 	 is AtlrlenlaOMt 	39 
Bttubanertwtrr 	40 Cllaadigarhr 	4 1 Derrradi.rn 	 4 2 

Hyderahad 	4 2 Jebalpur 	 4 4 Jeipur 	 4 5 

Jt,mmu 	 4 6 Patina 	 4 7 

[ 	
EGIAL IP4STRUC'flONS TO THE CANDIDATES 

I) 	Appltcatleets have been Invited only for the post of Post Graduate Teacher, -Trained Gradu- 
ala Tone/icr and Primary Teacher. Applications for other posts should not be submitted, 

'a) Ouauifscaeons acquired by the candidates should be strictly in accordance with the pro-
sisthed qualifications and candidate should not seek claIm of equivalence of theIr quatifica-
lions with that of qual'dicatlons as asked lot. Wherein grades have been glean, equivalence 

- marks of grodahlon should be attached. 
6) 	The Candidate should not fill In those quatihications in the application form for which they have 

- ' appeared in any of the oxamxtaf3on whose result is awaited-I withheld./ not declated. 
lv) ' Candidates etpplyirtg tat Iliti posts of TOTs in Mathematics, Scionce and S.SI. mssl noto llrlI 

they should have studlod the combination of given subjncts in all the years of degree course 
and in each year thh) Itava secured 50% maths in the subjecl and aggregate. -TGT-S.St. 
must also ensure that ther havostudied the two subjects out of given 4-subjectS out ol-which 

- -one must be History or Geography. The applicants for these poets should attach merit 
shoot of each ycth to deferniino their eligibility in the absence of which their candidature will 
be cancelled. Simitasly;.candidature of tlrose candidates who have not studied the required 
siLbiocis. will be canceltd. 

n) 	Since errairrirraliomi tOrsO the pools of t'iT 101 nut Ire SolO C.niultaire'OUSly for all the sslnecfs 
on the some day, a candidate cannot appear liii 001Cr sust.:cts in tIre same category of p051. 
Thernticrrc, at the most. a r.randidatu cwr upinto itili' 1,1 uriS roOt it PCI. one in TGS anti PI1T 
Cturdktatos are advised to app1y only for one pant.a. tactr 05105-217. HOwever. a ceadidure 

. mr,at apply sepamtoly.fom.a post in PG1/ 101/ I'll 1, is rhO a.- . '00 ithrty iw. 
vi) The blind candidates applying tom a post must clearly Writbl rnsrli the COlumn of Blind arid PH to 

delerirtIria their case and eligIbility etc. Such canoidales will not br allOwud to use/the services 
of their guide/sctibe. The guide/scribe will be providrid at thecontre who will assist such 
carldktatOs In writing their answer on their belrahh, in case the visibility level is such fiat they 
cannot writo on their own. However. such candrdatxs can also koep.with them their own guide 
who should mtt.he more than 10th Standard for PAT, 12lh Slendard for TGT and a Graduate i 
in the case 01 POT, wfcsa - servtces may be utihised. Hor'never, such candidate should also 
txmg whIr there their gr.m)do with above merifioned quahihicetic.rr whose services may be utilized 

incasyffatcorrthris,rotinapOsitionfoprosidolhrtguidd/sCtilltl. tncasescribeforthemcould 
nc4 be maCten available, tire examination with be canotrcted uriilst the overall seper-.'iniort of the 

.1 tctttl ,rt/en kntrt rilrni" 110 r 'or Pir' I ace It.11 r.'rrrta'r'rdl nyil bo iVCt. arid 	sIcily 
1 hour Oxtra bore lOt paper - Ill will tIe givOn IC tOich cancroates. 

nil) TIre ChIC cat'r'Jidalo must produce a centiticale in ttrC srescrioed yrairarrne. as is rested for 

errlptoylrteet in centr,mt Govt. 01181105 unrl hwy Slt.iukt "ni .-- rOt, - ntreenry Layer. 

Applictrilorr should be submiltd by ordinary post Only IC: - 

KENDRIYA VIDVALAYA SANGATHInN 
P.O.BOX 4624, NEW DELHI'l 10 016 

Candidates serving in any recognized institsllort' srganrzutiorv uulsnomOus body of Central 
GovtfSlatrr Cant, must apply under Intimation to hisTher Ernployar. They will also be required 
to ptovidnt in 'fito Objectiort Ce,'tificata', it called lot Interview. 

el 	Appliccrnls should note that in case a communicsliOn is received by the 'Sangatftan' from his.' 
her pttxtorrt employer, wilhlrolriirig the candidate hour appearing at the written lest' inter-view, 
trio- han apptrrrnxsorrf carrdidarenre will be rejected. 

nil 	Catrdudtttsa admitted to the esanninalioti will be 5cr-rI P11010 Admit Cara permitting them to 

take lire cxaceirrtaliomi. No candidate will be pennri:ued to OppCll lithe evarninalion without 
the Arimil Card. 

sill On rnrceirinlg the admit cards, candidales should verily that the scanned photograph, srgnu. 
lures (taken from the application bern) printed on the admit curd are identical and there is no 
variation of any kind In the photographa and signatsres. II any varIation Is found, please 
mIami Regional Off'me of KVS located In the cily of the centre attocaled for examinationone - 

day before the  scheduled date of exam so that remedial action In taken. 
alt) A candidale who does not receive Adrrrit-cerd for the eexminalion may gel In touch with the 

Assistant Commissloner;.Reg'monal Office of the KVS 01 the city of examination (list Of <VS 
Regional Offices is avaIlable at the website of KVS) abongwith proof of their having applied for 
the peat one daybebor -.theacheduled data of eearn.boiween 10 AM to 3PM etortgwlth2 - 

passport sire ptrotogmpttdfor issuance of provisiönal.edmit card. In respect of ,  those can- . ' 
didatrrs whose applicgtiOns wore not received by. $an'gathan due to postal detayor other-
wise. no action will be taken 

.
and no fresh request will be ententhined. - 

xlv) ImpentanrI tntornnatlonrofatlng.IO conduct of KVS-PGT, TOT, PRT'2005 Examination will be .1 
eeaitablo at KVS webslte www.kvpangathnan.nic.irr. Applicants must remain In touch with (VS 
through its website tor..the,,fnrportanttnlolTnatlOnwtlich-I(VS wilt display on  Its  websile thom 
timotutime, - ;H --: - -. 

xv) Canvassing In arty torn will dIsqualify a candidate.- 	 , 

eel) Ttrrinn will not be arty nogalivemarking for evalua tion purposes. The qu estion papers will be 
provIded bilingually i.e. In Heidi and Ermgftsh. 	 - 

nyu) A candidate appearing foe fIle exannirralion must bring with itirrnlber a Pen, Pencil, Rubber and 
00W.1 stationary ior hxnthhnafton purposes 

:r.'unl No t..alcur'ntr%. Ccl'. i'Ccn.'n, l34Cei Oi'y, x'OOrpCIin etC, VOir lan a,Ln,n8nl to lirO eatCuri,urattOrt Ira. 

urn) The Sanç1attuan may, at Its discretion, hold re-eeamlnahorr. The candidate will be required to 
lrptr.nno- for such re-examination at hisiterar own cost. - 

as) No TA/DA wilt be peel for appearing at thu wrioen tests er-rd Interview. 
cxi) The results 01 tire shmarttislad candidates for Interview will be available on the webuita around - 

mid July, 2005. The thorilistad candidates will be serIf icteMerilefters for appealing at the 
interview to bun held at JDethl airoune. 2nd/Ibid weak cf.ALi46slI. 2005 

ar ) Baro'd on the overall petfomwtcet In the wl(tfan exam nation end Interview appointment 
Llto-4tbemssuedJ1ySar4atttan 	' 	 r 

xxxi) Selected candidates a,re IfitfbtelQ°'jte posted anywhere In IndIa based all the vacancies 
available In s edt mc br'.teddnera of Kend riyaaVldyeltijIsn(s), tirvtoeaeró Prowaven 
trartsleruble to arty estebtisfuinenlof KVS In India or abroad. No request for change of phsco 
01 posting will be entertained. 
Scuttled candidates will be entiaed to various allowances as edmlsslbla under the Central 
GovlJ KVS Rules,  

Selected candidates will InItIally-be on probation for two yeara whIch Is edendebte by two 
more yearn an year to year basts.,!f noeessary.'.r.- .. . - 	 - 

cxvi) The Sangathan may,aI.Itediscrebonrecommendhlgher inhlial pay to esceptlorratty qualified 
and expor1nced candales. -'-a 

care) For ha practical pwposea .aeyf.anyplacrepapcy  !rt.-hba pan))cgt -txt of the adver-
tisenhent at Hindi language the,Engt'ts)t version pfgh adverkaeI5tOflf'wllLp(evaJl 

nxvih)Thejutisdictbon lor-aillaalbtafteip'tIilsreCtut 	ntvnitb ' tyw. eI(rt 	legal cases Clod - 

(I ally) itt other out lie wilt not be mpJtit$nb,L)4, 	
' 	

L0dO1l P811032 

- 	 - 



VAKALATNAL 

LN THE CENTRAL ADMLNISTRATIVE TRIBUNAL 

CUWAHATI BENCH: CUWAHATI 

0. A. No. 	 12006 

A uk 
	 .Appllcant(s) 

-Vs- 

-u , 0 -a 9çiiI * 	 ...Respondent(s) 

Know all men by these presents that the above named Applicant do hereby appoint, 

nominate 	and 	constitute 	Sri 	Manik 	Chanda1 	Sri 
t1 	>{ 	 Sri 	and 

Advocate(s) and such of below mentioned Advocate(s) 

as shall accept this VAKALATNAMA to be inour true and lawful Advocate(s) to 

appear and act for melus in the above noted case and for that purpose to do all acts 

whatsoever in that connection including depositing or drawing money, tiling in or 

taking out papers, deeds of composition etc. for me/us and on my/our behalf and 

' IiWe agree to rati1' and confirm all such acts to be mine/our for all intends and 

purposes. In case of non-payment of the stipulated fee in full, no Advocate(s) shall 

be bound to appear and/or act on my/our behalf. 

In witness whereof, We hereunto set my/our hand on this the 	day of 
.2006. 

Received from the Executant, Mr. 	 .- 	 And accepted 
satisfied and accepted, 	 Senior Ady4aI will lead me/us In the case. 

Aavocate 	 Advocate 	 Advocate 

T 	 - 



NOTICE 

From 

Suhrata Nath 
Advocate. 

To, 
Shri. M.K. Mazumdar, 

Advocate. 
Counsel for KV&' 

Sub;- OA. No. 	/2006 (Shri Gangarm Meena-V- U.O.l & Om.) 

Sir, 

Find please crtdosed herewith a copy of the above-mentioned Original 

Apllca Lion, which is being ified Loday. This is for your in(onna Lion and 

necessary action. 

Please acknowledge receipt of the same. 

Received 

(M.K. Mazurndar) 
Advocate, J<VS. 

Yours sincerely 

JO1i 
(Subrata Nathf ) 

Advocate. 

e- e1 

rh 

/ALYaLP. 

7T 

t 
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IN THE NTRTDMINISL 	UNAL 	j 
GtF 	BENCH 	 S.  

O.A.No. 117/2006 	L $ 
Shri Gangaram Meena 

Applicant 

- Versus - 	-. 

Kendriya Viday1aya Sangathan & Ors. 

Respondenh 

IN THE MATFER OF 

•Preliminazy submission of facts prior to 

• 	filing of Written Statement by the 

• Respondents. 

AND 

N THE MATFER OF: 

The order dated 22-o 2006 under.  

• Memo No. F,11-1/2005-06-KVS/E.stt-ll 

issued by the Joixit Commissioner 

(Administration). 

-AND- 

IN THE MATrER OF 

• 	The Assistant Commissioner 	- 

K V. Sangathan, Guwahati Region 

Guwahati. 

Petitioner. 



2 

That the applicant by fThng application has raisd the 

question for their absorbing in the post he holding on 

regular basis and or to allow him to continue till applicant 

is absorbed. 

That the facts remain .tbat after regular èele tion he was. 

offered contractual appointment on provisional basis 

which is subject to outcomç of report of enquiry committee 

set up by the competent authority. 	. 

.3. That the contractual provisional appointment was for a 

period of one year and the enquiry committee was 

supposed to submit their report within one year for £nalily 

of the matter of selection and appointment. 

That the petitianr states that on completion of one year 

pending receipt of report, an extension was made in the 

month of January 2006. The copies of the order have been 

annexed in Annexure-5 Series of the O.A. 

That 	the petitioner states that the 	contractual 

appointments are made when regular teachers are not 

available. The said contractual appointments were made 

during February/ March 2005 in which the applicant along 

with: others were, offered for the post of Post Graduate 

Teacher in their respective subjects 1y the concerned 

regional offices where they have joined and receiving 

salaries. . . 

31 

LI 



ra 
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6. This provisional appointment of post of Post Gniduate 

Teacher is subject to the outcome of a report/ concluson/ 

recommendations/ findings of the enquiry committee set. 

up with the approval of competent authority to conduct 

detailed enquiry into the procedure adOpted by Kendriya 

Vidyalaya Sangathan for selection of candidates for 

teachers by employing private agency and give, inter- alia 

report/ conclusion/ recommendàtion/ findings to ascertain 

as to whether any candidate has received any undue 

advantage by virtue of procedure adopted by Kendriya 

Vidyalaya Sangathan for the selection and recruitment of 

teachers for the year 2004-05. 

This provisional appointments are for a period of 

one year or conclusion of enquiry giving its report 

'whichever is earlier. If is clarified that this provisional 

appointment ar purely temporaryand will not confer any 

right for regulaiisation, seniority etc, exôept in accordance 

with the terms and conditions herein 

In case before completion of the said enquiry, the 

period of one year expires this provisional appointment 

may be renewed by the offeree and the discretion to 

continue purely vests with the offeree. 

In case, the enquiry 'committee upholds his/her 

- 	' selection, the present provisional appointments will he 
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deemed as appointment latters on regniar basis w.ef. the 

date of joining of the appointees. 

• 	 In case the enquiry committee gives a report/ 

COnciUsiOfl/reCofl)fllefldatiofls/flfldings 	that 	his/her 

selection has not been carried out in accordarce with the 

selection procedure, then the present offers will be 
4 

withdrawn. However, he will be given relaxation of one 

year's age and will be deemed eligible to participate in the 

next selection process thereafter. 

In case the enquiry committee upholds his/ her 

• selection, he/she will be on probation w.e.f, the date of 

joining for a period of two yea±s which may be extended. 

Upon successful completion of probation he/she will be 

corifirmed in his/her turn as per Kendriya Vidyalaya 

Sangathan' rules on the availability of pentianent 

vacancies : - 

However, his/ her appointmenth would be kept, in 

abeyance i.intil his/her confinement is over, or Post 

Graduate Teacher, 

No TA/ DA rill be admissible for first joining the 

Sangathanas PGT. 	., 0 

During the provisional appointment and 

thereafter, until he/ she is conlirmed the services of the 

appointee is terminable by one month's notice on either 

• 	• 	, • 	side without any reason being assigned .therefore. The: 
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appointing authority, however, reserves the right to 

terminate the services of the appointee before expiry of the 
11 

stipulated period of notice by making payment of sum 

equivalent to the pay and allowances for the period of 

notice or the unxpired portion thereof. 

Other terms and conditions of serrice governing 

the appointment are same as laid down. in the Education 

Code for Kendriya Vidyalayas as amended from time to 

bine. Since for Kendriya Vidyalaya Sangathan Employees, 

Welfare Scheme has been introduced with effect from 

01.04.2002 joining the above scheme is compulsory. 

'The' appointment is provisional as stipu1.ted 'in 
Para- 1 and is subject to the Schedule Caste/Tribe 

certificate being verified through the proper and if the 

verification reveals that the claim to belong to SC or ST as 

the case may be, is false, the services will he terminated 

forthwith without assigning any further reasons and 

without prejudice to such further action as may be taken 

under the provisions of the Indian Panel. Code for 

production of false certificate." 

In case of' any dispute or claim against the 

Kendriya Vidyalaya Sangathan, in respect of service or any 

contract arising out of the flowing from this - offer of 

appointment the Courts of Delhi alone shall have 

jurisdiction. 
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If he/ she accepts the offer: on the terms and 

• conditions stipulated he/she would send his/her 

acceptance immediately to this office or,  receipt of this 

memorandum and join the Kendriya Vidyalaya mentioned 

oerlaf Necessary proforma for the purpose of forms are 

enclosed herewith which should be submitted to the. 

concerned Principal, after getth]g the same duly completed 

in all. respects. This acceptance should reach the 

undersigned in any case by 14.02.2005. if the offer is not 

accepted by the said date or after acceptance if the 

appointee does not report . for duty at the above named 

Kendriya Vidyalaya 	by 23.02.2005 this 	offer 	of 

appointment will automa1icàlly stand cancelled and no 

further correspondence will entertained from him/her. 

Suppression of any inforrntion will be considered 

a major offence for which the punishment may extend to 

dismissal from the service. . 

He/ she will not request for transfer within 03 

years of initial appointment, if this offer . of provisional 

appointment, is deemed as regur appointment He/ she is 

liable to be transferred anywhere in India. . 

He/she will be eligible for the New Restructured 

Defined contribution pension system only as en eulated by 

KVS (HQPS.) vide circular No. 247/2003-04/KVS(Budget) 
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dated 08/12.03.2004 and F.2-17/ 2003-04/ KVS(Budget)'  

• dated 24. 12.200& 

7. That the petitioner states that while entertaining the 

-. 	 tion 'this Hon'ble Tribunal was pleased to observe applica  

• that since the enquiry is on hence the first iras  

only upto 30th April, the applicant is apprehending. 

termination of bis/ her service at any point of time as per 

Annexure-5. series however,, pending enquiry report the 

respondents have conirnuriicated extension of service upto 

• 30th June 2006 vide order dated 27.04.2006. 

That in view of the facts and circumstances of the 

case present O.A. Noif7/2006  is devoid . 'of merit and 

deserves to be dismissed. It caxinot be stated 'that any 

illegality have been coñrniitted by the respondents as such' 

the grounds set forth in the O.k claiming relief is not 

' . 	sustainable, as the appointment' of the, applicant was 

• 	. 	' 	. provisiona 	al l, contractu and temporaiy in 'nature for 'a, 

period of one year which has been extended 'upto 

30.4.2006 'and thereafter extended upto 30.6.2006 and 

recently vide office order dated 22.6.2006 upto 31st 

December 2006 with the. terms and conditions. 

'-'S 
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VERIFICATION 

I Shri Uday Narayen Khawarey, Son of Shri Jagat Narayan Khawarey, aged 

about 46 years, presently working as Assistant Commissioner in the Regional Office 

of Kendriya Vidyalaya Sangathan, Jawahaniagar, Kbanapara, being authorized by the 

Respondent do hereby verified that the statement.m ade in paragraphs i 

-~ , (q ~4 -I- 
	

are true to my knowledge and those made in 

paragraphs .- 	
are based on records. 

And I sign this verification on this the day of 	2006 at Guwahati 

DEPONENT 
Place: Lf .'7( 

Date: 
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Kondrlya Vidyalaya San9than 
18 lnsUtutIonl Area, 

Shhid 31t 51nçl Mar9 
New Delhi - 110016 

Tel fx 26857036 
Emtl kvso.nJc.in  

Webslte www.kvsari9thfl.flIC.ln 

b 
Detodi i-o6-2 

The Assisttint Cominissloner 
Kendrlya Vidyilaya Sangathan 
AU Region Offices, 

Sub; Offer of provisional appointment on contract to the post 
of PGT/TGT/PRT 

Sir/Madam, 

I am to invite your attention on the subject cited above 
VO 	 and to iufonn you tha;  It has been decided by the competent 

'authority that the period of provisional appointment on contract 
to the post of PGTTTGT/PRT appointed in the y2005 on 

direct recruitment basis may be extended up to,ecernber, 
\ 2006 or conclusion of enquiry giving Its report whichever Is  

• earlier. Other terms and conditions of the ofTei issued to the 
eandidates wIfl ren'a1n the same. You arc therefore rc.qucsted 
to take necessary action in the matter accordingly. The text of 

(M 	 the memorandum to be issued to the 	dtdtes is encIoed 
herewith. 

Yours faithfully, 

(Pragya Richa Sj1vastva) 
Joint C0P1fl3S53Qfler(Acim1.) 


